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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
| PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION No. 305/2022

IN THE MATTER OF :
Vipin Nayyar e Applicant
Versus
Union of India and Others - Respondents

REPLY -AFFIDAVIT ON BEHALF OF RESPONDENT NO.
01, MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE,

MOST RESPECTFULLY SHOWETH:

I, Shivanand S. Talawar S/o Shashikant S Talawar aged
40 years, presently working as Assistant Inspector General of

Forests in the Ministry of Environment, Forest and Climate

Change (MoEF&CC for short) at New Delhi do hereby solemnly

affirm and state on oath as under:-




1. That, I am duly authorized éﬁd competent to swear this
affidavit and as such conversant with the facts of the present
case.

2. That, I have read and understood the contents of the present
Original Application and state that the accompanying reply has
been drafted under my instructions based on the official records
and the same are true and correct. At the outset, I deny all
allegations made against the answering respondent except those
that are specifically admitted herein.

3. That, wvide order dated 06.05.2022, Hon’ble Tribunal had
directed respondents to file replies within two months
specifically responding to all material averments made in the
application. Further, a Joint committee had been constituted by
the Tribunal and committee was directed to demarcate the
location and position of the Moga Resort with latitude and
longitude with specific referénce to the question as to whether
Moga Resort is situated on reserved forest land, in 1:25 Flood
Plain Zone and in the prohibitory Zone of archaeological
excavation site and submit its report within two months by e-

mail  at judicial-ngt@gov.in preferably in .the form of

o Qath 0’}'}':_. i,




L

s.earchable PDF/OCR Support i’DF and not in the form of
Image PDF.”

. It is humbly submitted that as the land is a subject matter of the
State Government & all matter/records connected thereto is the
primary responsibility of the State Government. Therefore, to
ascertain the factual position of land under the question in the
instant matter, the answering respondent vide its letter dated
8.06.2022 had requested to the State Government of
Uttarakhand to provide factual status and action taken report
about the land. A copy of letter dated 8.06.2022 is annexed

herewith as Annexure No-1

That in continuation of letter dated 08.06.2022, factual status
and action taken report about the land was also sought by the
Integrated Regional Office, Dehradun of the answering
respondent vide letter dated 06.07.2022. Simultaneously vide
letter of even number dated. 06.07.2022, a request was also
made to the Member Secretary, Uttarakhand Pollution Control
Board for providing a copy of report of the committee which is
constituted by this Tribunal yide its order dated 06.05.2022.
Copies'v'vof letters dated 06.07.2022 are annexed herewith

-

as Annexure No-2. -
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. In response to the above, vide letter dated 13.07.2022, a copy

of the Joint Inspection Report was provided by the Member
Secretary to the Integrated Regional Office, Dehradun of the
answering respondent. The report of the committee was
perused by the Integrated Regional Office of the answering
respondent. As per joint committee report it has been

mentioned that;

. The Moga Resort is constructed in Khasra No. 95 is out of the

boundary of Reserved Forest.

. As per the records (Beat Map) Moga Resort is situated in

Veerbhadra Compartment No. 1 and 2. The Compartment No. 1

and 2 are located in the Prohibitory Zone.

. That an ambiguity on the above two points was found during

the perusal of the report. From bare perusal of point ‘a’, it
seems that the resort is not situated within the boundary of
Reserve Forest while, considering the point ‘b’, if thg resort is
situated in Veerbhadra Compartment No. 1 and 2, it seems that
it is located inside Reserve Forest. A copy of letter dated

13.07.2022 along with inspection report of Joint Committee is

annexed herewith as Annexure No-3




8. Since, the forest areas and bour;aaries thereof are determined
by the respective State Government/UTs. Therefore, vide
letters dated 18.07.2022, 28.07.2022, 05.08.2022 and
24.08.2022, the Integrated Regional Office of the answering
respondent has again sought clarification from the State
Government/Forest Department of Uttarakhand regarding
whether the Moga Resort is situated iﬁ the forest land or not.
Further, a factual status of the land was also been sought.
Copies of aforesaid letters dated 18.07.2022, 28.07.2022,
05.08.2022 & 24.08.2022 are annexed herewi.th as Annexure
No-4

9. In response to these letters, a letter dated 26.08.2022 of
Divisional ;Forest Officer (DFO), Dehradun Forest Division
(addre;sseci to Conservator of Forest, Shivalik Circle, Dehradun)
was received in the Integrated Regional Office, Dehradun of
answering respondent on 30,08.2022 mentioning therein that
the Moga Resort constructed in the Khasra No. 95 of Village

Veerpur Khurd, Tehsil Rishikesh is situated out51de the

boundary of Reserve Forest. A copy of letter dated 26.08.2022

of DFO; Dehradun is annfexed herewith as Annexure No-5.




\

10.1t is humbly submitted that the rebly affidavit is prepared on the
basis of information as received from the DFO, Dehradun.
Therefore, it is requested to the Tribunal that the reply affidavit
on behalf of answering respondent No. 01 may kindly be taken
on record.

11.That the answering respondent reserves its right to file
additional affidavit, if required, till pendent lite.

12.That in view of the foregoing submissions, this Hon’ble

Tribunal may be pleased to pass such or further orders as it may

deem fit in the given circumstances of the case.
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744702/2022/P&L - 3; 4
, File no. 8/14/2022-FPD ANNEX VR E N
- Government of India
Ministry of Eavironment, Forest and Climate Change
(Forest Protection Division)

3" Floor. Agni

Indira Paryavaran Bhawan,

Aliganj. Jor Bagh Road.

New
To,

The Chiefl Secretary.
CGovernment of Uttarakhand.
4 Subhash Road. Uttarakhand
Secretariat. Dehradun-248001

Sub-  O.A No 305 of 2022 (1A no 99 of 2022), Vipin Nayyar vs. UOT & Ors pending
before the National Green Tribunal (PB), Dethi- reg
Reference: The HHonble NG'T order dated 06.05.2022,
“Sir.

The undersigned directed to draw your kind auention o the above-mentioned subject
and rettrence that. as per the Hon’ble NGT vide order daed 06.05.2022 (Copy Enclosed).
Wherein. the applicant alleged the illegal construction of the Moga Resort in 1:25 years Flood
Plain Zone ot the Forest Land in Rishikesh, Uttarakhand. The Union of India threugh, Minisury
of Environment, and Forest & Climate Change is arrayed as Respondent No. |

In this regard. as the fand is a subject matter of the State & all mattersfrecords
conpnected thercto are the primary responsibilily of the state. it is requested o provide facuuai
status and action taken report about the land under question-in the instant matter. so as to
¢nable this oifice to file the Aftidavit befare the {lonble Court

Fhe captioned matter may be treated as “MOST URGENT™

Yours faithfully.

{Dr. Sneesh Byky

Inspector General of Forests (1§
E-mail: fpd-moefceggov.in
Tetephone No. 011-2081918

Copy to,
]

Deputy Director General ol Forests (C). Ministry of Environment. Forest and Climate
. 25, Subhash Road. Dehradun - 24800 1%E dalloys

ge,
g

Chan
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INTEGRATED REGIONAL OFFICE,

744702/2022/P&L , & ‘
. v NGT Matter/E-Mail/Speed Post 4
HRA WXPBR S5 .GOVERNMENT OF INDIA
ygfawer, a9 gd ey e MINISTRY OF ENVIRONMENT, FOREST&
yRads 4A1ad CLIMATE CHANGE
m STad

25 FHTY S, 28XGT—248001
GHTS: 0135—2650809
gﬁa—moef.ddn@gov.in

25 SUBHASH ROAD, DEHRADUN-248001
PHONE- 0135-2650809
Email- moef.ddn@gov.in

aF Ho-NGT/01/2022/ F-QAG a0 5 /09/2022

Aar A, ,
_Sh g e,
IGF, (FPD) WRa W&,
giaRel, 99 4§ Waarg uRadd HAray,
gferr gatawer wa=, e e, i, 98 faeii—110003

fova— A= gHoshiodlo (wame dig) 8 el & ww&a faarmefie ar 0.A. No. 305/2022 (LA.
No. 99/2022) s fafw T=av €91 TRa 99 ¢d g @ 9 7 |

HEIad,

I3 AUST qE IJETd B &1 AR gar @ 5 fawaifea gwwer 4 3w efan @
g R A= wmt (Re7® 06.07.2022, 18.07.2022, 28.07.2022, 05.08.2022 Ud 24.08.2022) &
Aegd 8 SwRIEE W /39 f39m, SaRrEavs &1 Uea qfY 9 wefea factual status g9
action taken report SUSSl &Y WM 2q oA fHar wam o)

yfose 4 gurfia aafeer, Q8gA 9 U9 &1 U@ 9F foia 26.08.2022 (WifE o=
wWras, Rafas 9@, Sevgd & 9=ifta €) 39 sfay &) fReies 30.08.2022 & 9T 3w 2

THRE SRR, QTRIGH a9 Y9I, <EIgH 3 U9 N 4% ow fhur war @ 5 oam
IrRqr gd, asdia =New & waw 7w 95 ¥ ffifa 7w Raid smfag o= fr 9@ qrex 2 w0
@ WU BT TS 39 FATAT B YT T g D |

b wmar oshiodlo (e die) 78 ficell @ wwe fRsi@ 08.09.2022 & gaarE BYg
g 2| aa yariE T, QEIGH 99 UAT, QERIgH @ U fAifea 26.08.2022 ¥ fEd
Tfere @ AUR W §9 FTEd R 9fiard] 90— 01 @ di¥ W & W 99 yug—v3 dur
fooar war 2, 9 5 w1 Yoo afim srfard) 2q amget dfya fear o <& @)

e T—geniuf |
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N § )
HEH® Wi Es, a7 (zr}o)
gfafafy —

1. v wifefT Q4. eth walk, smeryr f¥wW, gafaRor, ﬂ@mqﬁaﬁww gﬁw
qaiaRvT [a4, T s, e, 78 fReefi—110003 @@m@f)l

o 3l W @ER EvSwdrd, T iml Su@ (arig), STRosHoTauTEgo  WET, fﬁfm T g4
mamgqﬁ-«ﬁhmu 3T qatavr w@E, SvanT S, e, ¥ faeoi—110003 (RgEEef) |




744702/2022/P&1L.
File No.8/14/2022-FPD
Government of India
Ministry of Environment, Forest and Climate Change
(Forest Protection Division)

3™ Floor, Agni

Indira Paryavaran Bhawan,

Aliganj, Jor Bagh Road,

New Delhi-110003,

Dated: 08™ June, 2022
To,

The Chief Secretary
Government of Uttrakhand, -
4 Subhash Road, Uttrakhand
Secretariat, Dehradun-248001.
Subject:  O.A. No.305 of 2022 (IA No0.99 of 2022),

Vipin Nayyar Versus UOI & ORs pending
before the National Green Tribunal (PB),
Delhi-reg
Reference: The Hon’ble NGT order dated 06.05.20022
Sir, |

The undersigned directed to draw your attention to the

above-mentioned subject and reference that, as per the




Hon’ble NGT vide order dated 06.05.2022 (copy
enclosed). Wherein, the applicant alleged the illegal
construction of the Moga Resort in 1:25 years Flood
Plain/ one of the Forest LLand in Rishikesh, Uttrakhand.
The Union of India through, Ministry of Environment,
and Forest & Climate Change is arrayed as Respondent

No.1.

In this regard, as the land is a subject matter of the State
& all matters/ records connected thereto are the primary
responsibility of the State, it is requested to provide
factual status and action taken report about the land under
question in the instant matter. So as to enable this office

to file the Affidavit before the Hon’ble Court.

The captioned matter may be treated as “MOST
URGENT™.

Encl.: As above.

Yours faithfully,

Sd/-

(Dr. Suneesh Baxy)

Inspector General of Forest (FPD)




E-mail: fpd-moefcc@gov.in
Telephone No.011-2081918
Copy to:

Deputy Director General of Forest (C), Ministry of
Environment, Forest and Climate Change, Integrated

Regional Office, 25, Subhash Road, Dehradun-2480001.

For follow up and preparation of draft affidavit.




NGT Matter/E-mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001
PHONE -0135-2650809
Email: moef.ddn@govt.in
Letter No.NGT/01/2022/789 Dated: 05/09/2022 "

To,
Dr.Suneesh Bakshi,
IGF, (FPD), Government of India
Ministry of Environment,
Forest& Climate Change
Indira Paryawaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110003
Subject; Regarding the  Matter bearing O.A.
No0.305/2022 (I.A.No0.99/2022) titled Vipin
Nayyar versus Union of India & Others,

pending before Hon'ble NGT (Principal

Bench) New Delhi




Sir,

I am directed to inform you that in the subject matter, an
article was written from this office from time to time
through various letters (dated 06.07.2022, 18.07.2011,
28.07.2022, 05.08.2022 and 24.08.2022) the Uttrakhand
Government / Forest Department, Uttrakhand to vide the
factual status and action taken report, related to the land

in question.

In response thereof, a letter dated 26/08/2022 (which is
addressed to the Conservator of Forests, Shivalik Circle,
Dehradun) from the Divisional Forest Officer, Dehradun

Forest Division has been received by this office on

30/08/2022.

In the letter of Divisional Forest Officer, Dehradun Forest
Division, Dehradun, it is yvritten that Moga resort built in
village Veerpur Khurd, Khasra No.95 of Tehsil Rishikesh

is out of reserve forest limits. No enclosure with the letter

has been received by this office.




Since the matter is listed for hearing on 08/09/2022
before NGT (Principal Bench) New Delhi. Therefore,
based on the submission made by the Divisional Forest
Officer, Dehradun Forest Division, Dehradun in its letter
dated 26/08/2022, a revised draft affidavit has been
prepared by this office as Respondent No.01, which is
being sent to you for further action along with the
attachment.
Encl.: As above.
Sincerely,
Sd/-
(Gajendra Prakash Narvarn)
Assistant Inspector General, Forest (K.)
Copy to:
1. The Legal Monitoring Cell, 6™ Floor, Akash Wingh,
Environment, Forest& Climate Change Indira

Paryawaran Bhawan, Jorbagh Road, Aliganj, New

Delhi-110003 (for information)




Sh.Manoj Kumar Khandelwal, Technical Officer
((Optional), AROHQ Division, Environment,
Forest& Climate Change Indira Paryawaran
Bhawan, Jorbagh Road, Aliganj, New Delhi-
110003 (for information)

Sd/-

Assistant Inspector General, Forest (K.)

IS
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- NGT Matter/E-MuailySbeed Post
"GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST&
CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001

25 GHTY S, TEUGT—248001

WZ 0135—2650809 | PHONE- 0135-2650809
F9-moef.ddn@gov.in Email- moef.ddn@gov.in
U ?T-O—NGT/OI/ZOZZ/AIQQ i 06/07/2022
Qar ¥,

e w|fug,
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fava— = Teoshodio (wam die) =1 fooohl @ wwa faameEl= arg 0.A. No. 305/2022 (L.A. No.
99/2022) N fafm w9 IRa €Y U9 3 B e A |

wEey,
I3 a8 T H b1 e gam € 5 fawaifea arg @0 wwoshicde wE fewh
auer fearefs @ | 9 JEaar FUE SENgA @ ERSY § 7 99 © Flood Plain Zone (a9 f%) W
fRera #lw Rond gRT 53 1 ¥ aidg fafor ) s f&d o /ge™ fawas <Raa fear & 21
<har &% sy e 81 6 9 7 uiRa sRwr R 06.05.2022 & g} o 11 d yAosfiodlo
ERT oy yguvl Fmor 1€ swmvate @) gewar ¥ te A ufed sed g3 9 ot frefafaa
fder & m& -

“to demarcate the location and position of the Moga Resort with latitude and longitude with
specific reference to the question as to whether Moga Resort is situated on reserved forest land, in 1:25
Flood Plain Zone and in the prohibitory Zone of archaeological excavation site and submit its report
within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.”

FfF g ¥ ynfarwr, 99 vd Saarg uRada @3 31 gidardy do—1 @ dik W SMer WA
goSlodlo & TWE TIRgd &A1 B 39 W § ARy ? 5 Suwtewm e @ suras A
Tfea #3¢ F Ruld 9 e ufy 39 srafaa a1 afgers (Latest by 08.07.2022 %) if¥g &3 &7
T &, R 5 FA8 A ROE o1 sgaien oxd 52 59 s@iad 31 AR @ Afyw srfad @ on
s | ‘

a3,
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(sfo wig Hsa)
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qafyeor waa, i s, seflie, g Redi—11oous (grnie) |
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NGT Matter/E-mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,

25 SUBHASH ROAD, DEHRADUN-248001

PHONE -0135-2650809

Email: moef.ddn@govt.in
Letter No.NGT/01/2022/493 Dated: 06/07/2022
To,
The Principal Secretary,
Forest and  Environment, Government  of
Uttarakhand,
Secretariat, 4, Subhash Road, Dehradun.
Subject: Regarding the Matter bearing O.A.
No0.305/2022 . (I.A.N0.99/2022) titled Vipin
Nayyar versus Union of India & Others,
pending before Hon'ble NGT (Principal

Bench) New Delhi

Sir,




I am directed to inform you that the subject matter is
pending before Hon'ble NGT New Delhi. The suit has
been filed mainly regarding the demolition/removal of the
alleged illegal construction done Ey Moga Resort situated
on the Flood Plain Zone (Forest Land) of river Ganga in

Rishikesh, district Dehradun.

Secretary, Ministry of Environment, Forest and Climate
Change, New Delhi and Chief Conservator of Forests
(HoFF), Forest Department, Uttrakhand have been added
as Respondent No.l and 2 respectively in the suit.
According to paragraph No.4 of the order dated
06/05/2022 passed in the suit, the respondents have been

directed to file the reply within two months.

Since a proper reply can be filed before the Hon'ble NGT
on behalf of the Minisjfry of Environment, Forest and
Climate Change in the matter, therefore, the Ministry of

Environment, Forest and Climate Change, New Delhi

through its letter dated 08/06/2022 requested the Chief




Secretary, Government of Uttrakhand to provide the
factual status and action taken report of the land in

question in the suit (copy attached).

In the meantime, you are requested to issue instructions to

the concerned at your level and provide the factual status

and action taken report of the land in question to this .

office as soon as possible (latest by 08/07/2022), so that
advance action can be taken on behalf of this office
within the stipulated time period.

Sincerely,
Sd/-
(Dr.Krishantendu Mandal)
Scientist —C
Copy to:

1. The Principal Forest Conservator, (Head of Forest
Force), Govemment of Uttarakhand, 87, Rajpur
Road, Dehradun, U;ctarakhand (for information and
necessary action)

2. Additional Chief Conservator of Forests and Nodal

Officer, Conservator of Forests, Indiranagar Forest

00




Colony, Uttarakhand, Déhradun, (for iﬁformation
and necessary action)

- Dr. Sunish Baksi, IGF, (FPD) Government of India,
Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan, Jorbagﬁ Road, Aliganj,
New Delhi-10003 (For information)

Sd/-

Scientist —C




NGT Matter/E—mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001
PHONE -0135-2650809
Email: moef.ddn@govt.in
Letter No.NGT/01/2022/494 Dated: 06/07/2022
To,
The Member Secretary,
Uttarakhand Environment Conservator and
Pollution Control Board,
46, Gaura Devi Bhawaﬁ,
IT Park, Sahastradhara Road,

Dehradun

Subject; Regarding the Matter bearing O.A. No.305/2022
(I.A.N0.99/2022) titled Vipin Nayyar versus
Union of India & Others, pending before Hon'ble
NGT (Principal Bench) New Delhi

Sir,

I am directed to inform you that the subject matter is

pending before the Hon’ble NGT, New Delhi. Thé suit has

been filed mainly regarding the demolition/removal of the

.~ alleged illegal construction done by Moga Resort situated on

22



| 22

the Flood Plain Zone (Forest Land) of River Ganga in

Rishikesh, district Dehradun.

As you will be aware that in the order dated 06/05/2022
passed in the suit, in paragraph no.11, the following
instructions have been given to the committee by NGT
constituting a committee under the membership of the State
Pollution Control Board, Uttarakhand:
“to demarcate the location and position of the Moga
Resrot with latitude and longitude with specific
reference to the question as to whether Moga Resort is
situated on reserved forest land, in 1:25 Flood Plain
Zone and in prohibitory zone of archaeological
excavation site and submit its report within two

months by e-mail at judicial-ngt@govt.in preferably in

the form of searchable PDF/OCR Support PDF and not

in the form of Image PDF.”

Since the Ministry of Environment, Forest and Climate
Change has to file its repiy before the NGT as respondent
number 1 in the suit. In this regard, you are requested that
kindly send a copy of the report of ;[he committee formed in
compliance with the above instructions to this office without

delay (latest by 08/07/2022), wherein, after observing the

report of the committee, advance action can be taken by this

office.




Sincerely,
Sd/-
(Dr.Krishantendu Mandal)

Scientist —C

Copy to:
Dr. Sunish Baksi, IGF, (FPD) Government of India,

Ministry of Environment, Forest & Climate Change,

Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New

Delhi-10003 (For information)

Sd/-

Scientist —C
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Industry Name ;: MOGHA JI RESORT .
( Address : YVEERPUR KHURD VEERBHADRA RISHIKESH

" Note History

- vl e e,

Category Mame : GREEN

District Name : Dehradun

€ Dehradun .
- Lap Inv(in Lakh) : 50.0 ' Net Asset value(in Lakh): 50.4
z Consent Type : £{T0O Certificate For: reNew

Appld/Caf Id : 2672836/9712
Industry Type : Non Industiial

Date Time:
Note By:
Forwarded Te:
Activity:
Description:
Activity:

Descriptjon:

Date Timme:
Mote By:
Fotrwarded To:
Activily:
Brascripitom:
Activity:

Descripiion:

03-06-2022 16:24
RO( 205 )
Inspecting Officer 7

Forward

Inspecrmh

09-06-2022 11:41
Inspecting Officer 7{209)
Inspacting Officer 7

Forward

Return

pls submit land use cetthificale

ukocmms.nic.in/applicglionProcessingDetails/openApplicationDetails/2672936

Application Date : 82/06/29022

D e

n




HEADQUARTER
Uttarakhand Pollution Control Board
"Gauri Devi Environment Building"
46B, IT Park, SahastradhararRoad, Dehradun-248001
Letter No. UKPCB/HO/S-183-566 /612
Dated: 13/07/2022
By Speed Post / Email
NGT Matter
To,
Dr. Krishnendu Mandal,
Scientist-C,
Ministry of Environment,
Forest and Climate Change,
Indian government,
Integrated Office, 25 Subhash Road,
Dehradun
Email: moef.ddn@gov.in
Subject: Regarding the Matter bearing O.A. No.305/2022
(I.“A.No.99/20‘2i2) tiled Vipin Nayyar versus
Union of Indla&Others, ,pending, bgfore Hon'ble
NGT (Principal Beﬁch) New Delhi
Sir, - |
Kindly refer to your Letter No.NGT/01/022/494 dated

06.07.2022 on the above subject. In the above order, be

aware that the Joint Committee constituted by the Honorable




NGT inspected the subject matter on 21/06/2022. A copy of
the inspection report along with enclosures is sent for
perusal and necessary action.
Encl.: As above.
Sincerely,
Sd/-
(Chandan Singh)
Chief Envirbnment Officer (Technical)
Copy to: As per your letter dated 07/07/2022, a copy of the
inspection report of the Joint Committee along with the
enclosures is sent to Sh. Ashutosh Shukl, the Deputy
Secretary, Environment Protection and Climate Change
Section, Government of Uttarakhand, Dehradun for perusal.

Sd/-

Chief Environment Officer (Technical)

#7
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Regarding Joint Inspection of M/s Moga Resort in the
sequence of order dated 06/5/2022 passed in Original
Application No0.305/2022 (IA No0.99/2022) instituted before

the Hon'ble National Green Tribunal

In thé Order dated 06/5/2022 passed in the Original

Application No0.305/2022 (IA No. 99/2022) instituted before

the Hon'ble National Green Tribunal on the said subject,

instructions were given to send the inspection By the Joint

Committee of the following Departments for inspection of

Moga Resort.

1. State Level Environment Impact Assessment Authority
(SEIAA) Uttarakhand

2.  Chief Engineer, Irrigation Division-I, Dehradun

3.  Dr. Amrita Singh, Tehsildar, Rishikesh

4. Member Secretary, Uttarakhand Pollution Control
Board

5.  District Magistrate, Dehradun

6. Director National Institute of Hydrology

7. Director, Forest Research Institute, Dehradun

In order thereof, the following Members were nominated by
the said departments, out of which the State Level
Environmental Impact Assessment Authority (SEIAA) was

not nominated due to not being notified in the state of

Uttarakhand.




District Magistrate, Dehradun: Mr. K. Mishra,
Additional District Magistrate (V) Dehradun and Dr.
Amrita Singh, Tehsildar, Rishikes

Irrigation Department: Mr. Dinesh Uniyal, Executive
Engineer, Irrigation Division, Dehradun

National Institute of Hydrology Roorkee: Dr. A.K.
Lohani, Scientist (G)

Forest Research Institute, Dehradun: Dr. Parmanand
Kumar, Scientist (D)

Uttarakhand Pollution Control Board, Dehradun: Dr.

RK Chaturvedi, Regional Officer

The inspection of Moga Resort, near Virbhadra Temple,

Virbhadra, Rishikesh was done on 21/06/2022 by the

committee of the above nominated members and other

officers in the presence of the representative of the resort Mr.

Surendra Moga. The point wise report is as follows:

1.

According to the revenue records, Khata number 273
situated at Village Vgéerpur Khurd, Pargana Parvadun,
Tehsil Rishikesh, District Dehradun for the Khatauni
year 1426F to 1431F Court: Office of the Assistant
Collector First Class Rishikesh, Case No.Misc./2015,
Surendra Kumar Mogha Vs. The State, according to the
order dated 08/01/2021, the land situated at Village

Veerpur Khurd, as per Section 131 of the Land

Acquisition Act, Surendra Kumar, S/o Palturam,




52-

N

Resident of Village (SC) of the land situated at village
Veerpur Khurd, according to section 1‘22B (4F) of the
Uttar Pradesh Land Acquisition Act and Land khata no
260 k khasra no 94d area 0.0450 hectare , 94d area
0.0810 hectare , 95d area 0.0130 hectare , total area
0.1390 hectare of the Land Acquisition Act 1950
The order has been passed to mark the Bhumidhar with
transitional rights in the revenue records. Prior to
regularization, the said land was registered as category
5(1) new fallow. Presently Moga Resort is built on the
said land, in which there are total 16 rooms and 02 halls
besides 4 residential rooms. The total area present at the
site was found to be 1478 sqm. The said Moga resort is
built on the confluence of the Rambha River and the
distance of the said resort from the Virbhadra temple is

about 50 meters. (Annexure-1).

2. The representatives of the Forest Department, after
investigation, found that the "Moga Resort" built in the
land Khasra No. 95 of Village Virpur Khurd, Tehsil
Rishikesh, Dehradun is outside the reserve forest limits.

(Annexure -2).

3. The As per the report of the Irrigation Division, the

report from the Irrigation Department regarding M/s

Moga Resort Rishikesh is as follows:




(b)

(©)

On terrestrial inspection it was found that Moga
resort is built on the left bank of river Rambha
and right bank of river Ganga near the confluence
of Ganga-Rambha rivers, whose coordinates

were found to be 30*03°59” N and 78*16°51” E.

During inspection, it was found that the structure
of Moga resort is built within the limits of 25-
year flood frequency zone of Ganga floodplain
zone. The coordinates of the 25-year flood

frequency zone near the said property are as

follows:
S1.No. | Flood Latitude Longitude
Frequency
Range
1 25 Year | 30.0658 78.2809
Flood 30.0661 78.2807
Frequency 30.065 78.2806
Zone 30.0669 78.2805
30.0667 78.2804
30.0662 78.2803

The Uttarakhand government has issued a
provisional Notification bearing No.1875/11(2)-
2020 06(18)2020 dated 07.10.2020 of the Flood

Plain Area of the Ganges river on the banks of

river Ganga in Rishikesh Tehsil of Dehradun

5%




(d)

(e)

district and the final notification is expected to be

issued.

The land of Virbhadra Compartment No. 01 and
Compartment No. 02 ‘was declared prohibited
zone by the Forest Department. The subject
Moga Resort has been shown in Virbhadra
Compartment No. 01 and Compartment No. 02 of

One Beat Map.

The aerial distance from the middle of the river
Ganges was found to be 261 meters and the aerial
distance of the nearest part was found to be 221
meters, on an average the aerial distance from the
middle of the river Ganges was found to be 241

metres. (Annexures -3-5).

Apart from 16 rooms and 2 halls in Moga Resort,

septic tank/sockpit has been arranged for the disposal

of domestic effluent generated from 4 residential

rooms. At present, consent has not been received

under the Water/Air Act for the operation of the resort.

The resort has applied for consent for the first time on

02/06/2022, which is under consideration. (Annexure -

6).




Sent the Inspection Report for kind perusal and

necessary action in advance.

Sd/-
(Rakesh Kandari)
Assistant
Environmental
Engineer
UKPCB,
Dehradun

Sd/-
(Dr.A.K.Lohani)
National Institute

of Hydrology
Roorkee
Scientist (G)

Sd/-
(Dinesh Uniyal)
Executive
Engineer
Irrigation
Division,
Dehradun

Sd/-

(Dr. RK
Chaturvedi,)
Regional Officer
Uttarakhand
Pollution Control
Board, Dehradun

Sd/-
Additional District Magistrate (V.R. Dehradun

Sd/-
(Dr.Parmanand
Kumar)
Scientist (D)
Forest Research
Institute, Dehradun

Sd/-
3(Dr. Amrita
Singh)
Tehsildar,
Rishikesh
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Sir,

According to the revenue records, Khata number 273
situated at Village Veerpur Khurd, Pargana Parvadun,
Tehsil Rishikesh, District Dehradun for the Khatauni year
1426F to 1431F Court: Office of the Assistant Collector
First Class Rishikesh, Case No.Misc./2015, Surendra Kumar
Mogha Vs. The State, according to the order dated
08/01/2021, the land situated at Village Veerpur Khurd, as
per Section 131 of the Land Acquisition Act, Surendra
Kumar, S/o Palturam, Resident of Village (SC) of the land
situated at village Veerpur Khurd, according to section
122B (4F) of the Uttar Pradesh Land Acquisition Act and
Land khata no 260 k khasra no 94d area 0.0450 hectare ,
94d area 0.0810 hectare , 95d area 0.0130 hectare , total area
0.1390 hectare of the Land Acquisition Act 1950 The
order has been passed to mark the Bhumidhar with
transitional rights in the revenue records, while regulating,
Bhumidhar with transitory rights is on file to be recorded in

the revenue records.

That before regularization, the said land was registered as

category 5(1) new fallow.

That presently Moga Resort is built on the said land, in

which total 16 rooms and 02 halls are built.




O
~H

That the said Moga resort is built on the bank of Rambha
river and the distance of the said resort from Virbhadra

temple is about 50 meters.

Therefore, the report has been sent for further action.

Sd/-

Rishikesh
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Sir,

According to the revenue records, Khata number 273
situated at Village Veerpur Khurd, Pargana Parvadun,
Tehsil Rishikesh, District Dehradun for the Khatauni year
1426F to 1431F Court: Office of the Assistant Collector
First Class Rishikesh, Case No.Misc./2015, Surendra Kumar
Mogha Vs. The State, according to the order dated
08/01/2021, the land situated at Village Veerpur Khurd, as
per Section 131 of the Land Acquisition Act, Surendra
Kumar, S/o Palturam, Resident of Village (SC) of the land
situated at village Veerpur Khurd, according to section
122B (4F) of the Uttar Pradesh Land Acquisition Act and
Land khata no 260 k khasra no 94d area 0.0450 hectare ,
94d area 0.0810 hectare , 95d area 0.0130 hectare , total area
0.1390 hectare of the Land Acquisition Act 1950 The
order has been passed to mark the Bhumidhar with
transitional rights in the revenue records, while regulating,
Bhumidhar with transitory rights is on file to be recorded in

the revenue records.

Before appropriation, the said land was registered as
category 5(1) new fallow in the Rajaswa records. At présent
the said area is under Municipal Corporation Rishikesh.
Moga Resort is built on thg said land, which has 16 rooms>

and 2 halls, apart from that there are 4 additional rooms. The

.~ total area of the said Moga Resort (property) at the site




is 1478 square meters (1768 square yards). The said Moga
resort is situated at the confluence of the Rambha river,

about 50 meters away from the Veerbhadra temple.

Therefore, the Report is sent for kind perusal.

Sd/-

Rishikesh
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Village No0.045341 Name of Village/ Paragana: Virpur Khurd (Parwadun) Tehsil: Rishikesh District: Dehradun Crop

Year: 1426-1431 Part-1

5-1/new fallow

EXTRACT KHATAUNI

Khata

Khautani S.

No.

Name of
owner/
Name of
father/
husband/
guardian,

adderss

Year of

commencement

of land rights

Khasra No.

of each Gata

of Khata

Area of

each Gata

Revenue or
rent payable
by the
account

holder

Change
orders or
summary
thereof with
their number
and date and
the

designation

Remarks




of the

officer

giving the

order’

2 5 7-12 13
00273 New fallow/ 12E 0.0560 0.00 As per the order, the

17C 0.0010 Pargana Officer Rishikesh,
20B 0.0100 it is ordered on 26.04.2007 |
31B 0.0200 that nan"le of Smt. Tetari
35C 0.0120 Devi, wife of Harinath,
35D 0.0080 should be marked on the
40E 0.0100 Account No. 195 of




44C

45B

47C

49E

52B

55B

56C

64C

64G

65L

67B

68B

0.0010
0.0100
0.0010
0.0100
0.0010
0.0010
0.0010
0.0010
0.0100
0.01l10
0.0200

0.0100

Village Virpur Khurd K
No. 95 M, Area 0.004
Hector land as category
6(2) in the form of
regularization Abadi non-
transferrable land. (From

order case file)

As per the order dated
04/10/06 of the Deputy
District Magistrate,

Rishikesh, by rejecting the




69B

84D

878

93B

94D

94E M.

95B M.

0.0150
0.0200
0.0100
0.0050
0.0450
0.0810

0.0210

name of the Gram Samaj
on the Khasra No. 222 Of
Khasra No. 222 Khasra
No. 95M, Area 0.012
Hector of village Veerpur
Khurd, the name of R.B.

Jadli son of late

Dhananand Jadali, resident |

of wvillage should be
registered as non-
transferable = Bhumidhar.

(from order case file).
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Court of Assistant
Collector, Class I,
Rishikesh Case No.
01/2014-15, Village
Virpur Khurd, Pargana
Parvadun 122(4)F Kamla
Devi Vs.The State, on the
basis of the above
discussion, on the basis of
the order of this court

dated 23/05/2016, account




no.260 for crop year 1420-
1425 of village Rishikesh,
category 5(1) new fallow
measles number 95m, area
0.0050 hectare land in the
name of Smt. Kamala

Devi, orders were passed

to be recorded as non-

transferrable Bhumidhar.

(permit)

Court of the Assistant

57



Collector, Class I,
Rishikesh Case No.
Misc./2015 Surendra
Kumar Mogha, versus The
State, Village  Virpur
Khurd, Section 131B ZA
Act, according to the
office order dated
08/01 /2621 , Surendra
Kumar descended {from
the bearing Khata No260

of Khasra No.94D, Ragba




0.0450 hect., Khasra
No.94e, Ragba 0.0810
hect., Khasra 1no.95B
Ragba 0.0130, totatling to
gba 0.1390 hect., situated
at Veerpur Khurd, as per
the provisions of Section
122V (4F) of UPZA Act,
1950, thé Bhumidhar with
transferable rights should
be registered in the name

of Surender Kumar son of

+7




1 Palaturam  resident of
Village (SC) the revenue
records. Page number 86
serial number 11 from the

records.

26 0.3910

Total Gata: Two Six: Total- Area: Zero Point Three Nine One Total Land Revenue: Zero Point Zero

Zero

Data Digitally Signed by: PRAMOD KUMAR SHARMA |COMPETENT OFFICER: TEHSILDAR
This quote has been generated by Khatauni Electronic TEHSIL: RISHIKESH DISTRICT: DEHRADUN

Delivery System and the data is digitally signed. DATE & Time: 11-04-2022 01:13:16 PM




From:

The Tehsildar,

Rishikesh
‘To,
The Deputy District Magistrate /
Joint Magistrate
Rishikesh
No.166/R.C.-2022 Dated: 26, April 2022

Subject: Application for joint terrestrial inspection under
the Flood Plain Zone Act-2012 of "Moga Resort"
in room number 01 and 02 forest land in
Virbhadra area.

Sir,

With regard to the above subject matter, kindly take

reference on letter dated 12/01/2022 of Mr. Vipin Nayyar

son of Shri Surendra kumar Nayyar resident of House

No.108/305, Gali No.08 Virbhadra Marg, Rishikesh,

officer-in-charge, English Archives, Collectorate, Dehradun,

endorsement order no.22{é3, dated 15/01/2022, on your
endorsement order number 1003, dated 29/01/2022 and
other applications of Mr. Vipin Nayyar dated 12/01/2022 on
your endorsement order No. 421 dated 1.3/01/2022, Forest
Officer, Rishikesh Range Dehradun Forest Division,

Dehradun Office letter No. 1206/12 Rishikesh dated

05/03/2022 and the office of District Magistrate, Dehradun,




your endorsement order n0.913 ‘on letter number 225/LBC-
2020-21 dated 13/12/2021. Which is in relation to the joint
site inspection under the Flood Plains Zoned Act 2012 of
"Moga Resort" located in room number 01 and 02 forest
land in Virbhadra area. In relation whereof a joint inspection
was conducted by the team of Irrigation Department, Forest
Department, Municipal Corporation Rishikesh and Revenue

Department.

Therefore, the Joint Inspection Report of Irrigation

Department, Forest Department, Municipal Corporation

Rishikesh and Revenue Department is attached in the
original and is respectfully submitted for your kind perusal.

Encl.: As above.

Sincerely,

Sd/-

(Dr. Amrita Singh),

Tehsildar

' Rishikesh




JOINT INSPECTION REPORT
Sir,
Attached letter bearing No.30/R.C./2022 dated 21/03/2022
‘Office of Tehsildar Rishikesh District Dehradun, subject

Virbhadra area, Compartment No.1 and 2 of "Moga Resort"

located in forest land, Joint Terrestrial Investigation was

carried out on 06/04/2022 under the Floodplain Zoning Act

2012. The ground observation report is as follows:

1. Vide Notification bearing No.1875/11(2))-23020-
06(18)/2020 dated 07/10/2020 of the state government,
prohibition for the use of land on the banks of river
Ganga from Rishikesh Dhalwala drain to Pashulok
Barrage and from Pashulok Barrage to Haripur Kalan
within the limits of Dehradun district or prohibition for
the use of land in restricted areas or Provisional
announcement of ban has been issued. The Schedule-1
whereof in Virbhadra room number 1 and 2
respectively 25.23 hectare and 46.66 hectare land was
marked as prohibitedﬂlcategory under Ganga river flood
plain area, whose present land use has been mentioned
as right bank of river Ganga and forest land. Similarly,
in Schedule-2, 3.04 hectares and 7.30 hectares of land
in Virbhadrakaksha No. 1 and 2 respectively were

identified as restricted category land under Ganga river

flood plain area. Whose present land use is mentioned




P2

on the right bank of rivef Ganges and Forest Land.
Subject property is present in Virbhadra Compartment
No. 1 and 2. During on-site inspection, pillars were
found in the Ganga river flood plain near the said
property. Some part of this area comes under restricted
category and restricted category. The remaining part is
free from the flood plain area. In the past, survey has

been done for the flood area by the Forest Department.

2. The present representatives of the forest department,
after checking, found that the "Moga Resort" built in
Khasra No0.95 of Village Virpur Khurd, Tehsil
Rishikesh Pashulok (Dehradun) is outside the reserved

forest limits.

3.  Municipal Corporation Rishikesh representative told
that the said area "Moga Resort" is under Municipal

Corporation Rishikesh limits.

4. The name of Surendra Kumar is recorded in the
records for the Year 1426 to 1431 as transferable
Bhumidhar of the bearing Khatauni No.94D, Ragba
0.00450 hect., 94E Ragba 0.080 hects., 95B Ragba
0.0130 hect., Ragba 0.1390 hects., situated at Village
Veerpur Khurd, Pargana-Parvadun, Tehsil Rishikesh

(Dehradun). The Moga Resort has been built on the

o said land.




Sd/-
Assistant
Engineer

Municipal
Corporation
Rishikesh

Sd/-
Additional
Assistant
Engineer,
Irrigation
Department

Sd/-
Revenue

Inspector,
Rishikesh

Sd/-
Additional
Assistant
Engineer,
Irrigation
Department

Sd/-
Revenue
Sub-
Inspector,
Zone-
Rishikesh

Sd/-
Beat
Officer,
Virbhdra

<

Sd/-
Tehsildar,
Rishieksh

Sd/-
Forest
Officer,
Vibhdra,
Rishikesh




From:

Executive Engineer,

Irrigation Division, Dehradun

To,

Dr Rajkumar Chaturvedi,

Regional Officer (Administration),

Regional Office,

Uttarakhand Pollution Control Board,

E-115, Nehru Colony, Dehradun

Letter No.2041/A.A./1.D.D. Dated: 30/06/2022

Subject:

Ref.:

Sir,

Regarding compliance of the order dated
06.05.2022 passed in the Original Application
No0.605/2022 (A 99/2022) filed before the
Honorable National Green Authority

Your Letter No.UKPCB/ROD/NGT-46/2022-

23/1286-657 dated 15.06.2022

Please be informed in thev context of the letter referred to

above that regarding the joint inspection of M/s Moga

Resort, Rishikesh on 21/06/2022, the report from Irrigation

Department is as follows:

1. On terrestrial inspection it was found that Moga resort

is built on the left bank of river Rambha and right bank

of river Ganga near the confluence of Ganga-Rambha




rivers, whose coordinates were found to be 30*03°59”

N and 78*16°51” E.

During inspection, it was found that the structure of
Moga resort is built within the limits of 25-year flood
frequency zone of Ganga floodplain zone. (Annexure-
1). The coordinates of the 25-year flood frequency

zone near the said property are as follows:

S1.No. | Flood Frequency | Latitude | Longitude
Range

1 25 Year Flood|30.0658 |78.2809

Frequency Zone 30.0661 | 78.2807

30.065 | 78.2806

30.0669 | 78.2805

30.0667 | 78.2804

30.0662 | 78.2803

The Uttarakhand government has issued a provisional

Notification bearing No.1875/11(2)-2020 06(18)2020
dated 07.10.2020 of the Flood Plain Area of the
Ganges river on the i;anks of river Ganga in Rishikesh
Tehsil of Dehradun district and the ﬁnél notification is

expected to be issued. (Annexure-2).

The area was assessed by the forest department by
marking the 25-year-old floodplain area of river Ganga

in the forest beat map in Virbhadra room number 1 and

2, on the basis of which the land of Virbhadra

7S




- té

Compartment No. 1 and 2 was declared as prohibited

zone in the said mandate. The subject Mogha Resort
has been shown in Virbhadra cell number 1 and 2 of

the One Beat Map. (Annexure-3)

Therefore, the Report is issued for information and
necessary advance action.
Encl.: As above.

Sd/-

Executive Engineer,

Irrigation Division, Dehradun




GOVERNMENT OF UTTARAKHAND
IRRIGATION SECTION-2
NO./TI(2)-2020-06(18)/2020

DEHRADUN: DATED 07 OCTOBER 2020

NOTIFICATION
Whereas the State Government, by marking the Flood Plain
Area mentioned in Schedule-1 and 2, from Dhalwala drain
to Pashulok Barrage and Pashulok Barrage to Haripur Kalan
in the Rishikesh area under the border of Dehradun district,
to the right bank of river Ganga (Rishikesh, Khadakmaf,
Gauharimafi, Raiwala and Haripur Pargana-Parvdan)
prohibited the use of land or Intends to declare to be

restricted.

And whereas the State Government has the power to declare
such areas on the basis of the report of the flood zoning
authority or otherwise by notification declaring the intention
to prohibit or restrict the use of land in such areas by

marking them as flood pla}n areas.

Now, therefore, in exercise of the powers conferred by
section 8 of the Uttarakhand Flood Plain Zoning Act, 2012,
the Governor by earmarking the flood plain area specified in

Schedule I and II annexed to this notification prohibited or

" restricted areas for land use, along with the declaration of

77




prohibited or restricted areas for land use, we gladly approve

that the following works can be carried out in these areas:

DESCRIPTION OF PERMISSIBLE WORKS

S.No. | Area Description of Permissible Works
1 Prohibited | Construction works related to
Area embankment/ flood management,

mining, tree plantation, agriculture,
bathing ghats, construction, river
bank development, irrigation,
drinking water scheme, water
sports, water transport, balanced
irrigation/ diversion of water/power

projects etc.

2 Restricted | Temporary constructions for
Area activities like park, playground,
fisheries, agriculture etc., religious
fairs to be held from time to time,
will be__'/'permissible at the time of
restriction that ensuring proper
management of water-sewage and
solid waste generated by the said
activities, the above will be tested
by Uttarakhand Water Corporaﬁon,

in this area, reconstruction of the




77

pre-existing construction, which is
in a dilapidated system, with the
existing land coverage of 35
percent, floor area ratio of 1.5 and
the maximum height of the building
up to 7.50 meters or two floors, it
will be permissible that the
sewerage system should be
available in the area. In case the
construction is permissible, the
minimum plinth level of the
building will be 1.00 meters from
the high flood level. Along with
ensuring proper management of
sewerage system of the area, it will
be necessary to take inspection /no
objection certificate from
Uttarakhand Drinking Water

Corporation.

The Governor also directs that the State Government shall
within 60 days from the date of publication of the said
notification in the newspaper, submit the objections and

suggestions from the interested persons in writing to the

-~ office of the District Magistrate/Flood Zoning Authority,




Dehradun on any working day and after due consideration
of them, may issue the final notification announcing the

prohibition or restriction.

Comment: The details of prohibitéd or restricted areas are
available for the inspection of interested persons
on the website of NIC Dehradun and Chief
Engineer, Irrigation Department, Uttarakhand,
Dehradun as well as in the office of the District
Magistrate, Dehradun.

Encl.: As above.

Sd/-
(Nittesh Kumar Jha)
Secretary

No.1875/11(2)-2020-06(18)/2020 dated Endst.

Copy forwarded to the following for information and

necessary action:

1. The Divisional Commissioner, Garhwal

2. Sent to the District Magistrate / Flood Plain Zoning

Authority, Dehradun with the intention that by
publishing the said notification in a regional and

national newspaper, try to take further action as above.

3.  The Chief Engineer, Irrigation Department, Dehradun

4.  The Chief Engineer, Irrigation Department, Dehradun




Concerned  Superintending  Engineer, Irrigation

Department

Executive Engineer / Nodal Officer, Irrigation

Division, Dehradun

A soft copy of the notification has been forwarded to
the Director, NIC Secretariat Complex, Dehradun with
the intent that they should upload it on the website of

NIC Dehradun.

Sent to the Joint Director, Government Head Office
Press, Roorkee with the intention that 200 copies
should be made available to the government by

publishing the notification in the ordinary gazette.

Guard File.

With permission, »

Sd/-

(J.L.Sharma)

Joint Secretary




Notification bearing No.1875/1 1(2)—2020 06(18)2020 dated
07 October, 2020 "

Under the Uttarakhand Flood Zoning Act 2012, the details

of the register of owners of all the assets in the 25-year flood

frequency range
Prohibition Schedule-1 of Ganga River Flood Plain Zoning

Rishikesh, Kadkamaf, Goharimafi, Raiwala and Haripur,
from Dhalwala drain to Pashulok Vairaj and Pashulok
Vairaj to Haripur Kalan in Rishikesh area under the border
of district Dehradun.

Pargana-Parwadu/ Tehsil-Rishikesh/ District-Dehradun

Name |No. of |Kh | The Current Land|Lan |Rem

of Khata |asr |measur |Use d arks
Villag | Khauta |a ement Cate
e ni No. | area of gory
Rishik / the
esh Gat [land | Type |Type

a located | of of

No. |in -the |Land | Struct

flood ure
plain
zone 1s
in
Hectar
es. '

58 58 [2.0772 | Ganga | Wharf

rover &

Ganga




River
299 299143917 | Ganga | Wharf
6 rover |&
Ganga
River
Virbh |Compa 25.23 |Ganga | Scrub,
dra rtment River |Sandy
No.l and
right
bank
and
forest
land
Compa 46.66 | Ganga | Scrub,
rtment River |Sandy
No.2 and
right
bank
and
forest
» land
Khata |33, 22 15.2610 | Agricu | Agricu | NE
No. 84,181 |m Iture /|lture /| &
, 291, barren | barren | Cate
305,41 -5
0, 431,
439
433, 3m | 18.059 | Agricu | Agricu | R.N.
40,64, 7 Itural /| ltural /| &
&4, Non Non Cate
109, agricul | agricul | -4A,
180, tural /|tural /|Cate
181, Ceilin | Ceilin |-5

g2




258, g /g /
291, Barren | Barren
303,
305,
328,
351,
410,
430,
433,
431,
437,
440
159,30 {24 |0.0540 | Agricu | Agricu [R.L.
3 m Itural | Itural
50 25 |1.1880 | Agricu | Agricu | R.L.
m ltural | ltural
440 26 |0.0430 |Barren | Agricu | Cate
m ltural/ |-5
non-
Agricu
Itural
439 27 10.4630 | Barren | Agricu | Cate
m ltural/ |-5
non-
Agricu
ltural/
leased
440 28 10.2820 | Barren | Agricu | Cate
m ltural/ |-5
non-
Agricu
ltural/

leased




440 29 10.1190 |Barren | Non- |Cate
m agricul | -5
tural/
leased
443 34, |.0940 |Ganga | Vacan | Cate
5, River |t -NE
36,
110
m
439 37 |0.4090 |Barren | Vacan | Cate
m t t/ -5
agricul
tural
440 38 |0.1420 | Barren | Agricu | Cate
m ltural |-5
251 39 ]0.2930 | Agricu | Agricu |R.L.
m ltural/ | ltural/
non non
agricul | agricul
tural tural
29, 40 |0.6570 | Agricu | Agricu |R.L.
191 m ltural/ | ltural/
non non
agricul | agricul
tural tural
49 46 |0.0650 | Agricu | Agricu | RL
m Itural | ltural
441 64 {0.1000 | Nalah |Nalah |Cate
m _ -6(1)
442 101 {0.0100 | Agricu | Agricu | NE
0 ltural | ltural
33, 34,1106 [ 0.0470 | Agricu | Agricu | Ne




72, m Itural | ltural
160,
186,
192,
302,
320
34, 72,1107 {0.0410 | Agricu | Agricu | RL
160, m Itural | ltural
245
34, 41,108 {0.7430 | Agricu | Agricu | Ne
42 m Itural | ltural/
road
34, 72,1109 0.1170 | Agricu | Agricu | NE
160 m ltural | Itural/
road
108, 111 [{0.1000 | Agricu | Agricu | NE
419 m Itural |ltural
76, 112 | 0.0650 | Agricu | Agricu | NE
122, m Itural | ltural
186,
245
5,442 | 113 |0.0650 | Agricu | Agricu | NE
m ' Itural/ | ltural/

origin | origin

al al
353, 114 |.5230 | Agricu | Agricu | NE
250, m Itural/ | ltural/
318 origin | origin

al al
303 422 10.1500 | Agricu | Agricu | NE




ltural | ltural
48, 129 0.7290 | Agricu | Agricu | Ne
108, m Itural | ltural
73,
348,
440 181 | 5.6500 | Barren Barrén Ne
m /
leased
448 188 | 12.575 | Forest | Forest/ | Ne
, 0 Depart | school
189 ment
148
m
449 2/ 10.6040 |Road |Road |Ne
141 mine
m
Gauha |8, 22,162 |1.549 |Agricu |Agricu |Ne
rimafi |46, 67, Itural | ltural
97,
213,
308,
338,36
0, 378,
409
125, 163 |0 Agricu | Agricu | Ne
486 401 Itural | ltural
forest | forest
486 164 12.706 |Forest | Ne Ne
land
213, 166 | 0.032 | Forest |Forest | Ne
486 land
483, 169 |3.042 | Agricu | Agricu | ne

8F




213, Itural |Itural |cate-
486, forest, | forest, |4
forest | forest,
ceiling
122, 180]0.711 |Agricu|v Ne
328, 1tural
483 ceiling
483 181 0.740 | Agricu | Agricu | Ne
ltural | ltural
ceiling | ceiling
486 167 |0.165 |Forest |Forest |Ne
land land
491, 250 | Nd Agricu | Agricu | Ne
378, Itural | lItural
16, land land
315,
406,
460,
468,
470,
83
486 25210.285 |Forest |Forest |Ne
land
378, 253 12.438 |Forest |Forest | Ne
486 land
486 254 10.1650 |Forest |Forest |Ne
| land
255 152.970 |Forest |Forest |Ne
land, land,
ne ne
Raiwa | 906, 395 | .268 Barren | Ne Ne




87

la 909 new river
906, 824 110.764 | NE NE
291,91
1,
878,74
8, 910,
912,
916,
67, 20,
687,
914,
904
904 807 119.665 | Forest | Forest | Ne
land
909, 825 | 18.833 |River |River, |Ne
904 forest | forest
land
Harip | 1564 531 |1.9000 | Barren | River |Ne
ur B land
Kalan | 1376 556 | 0.0600 | Agricu | Vacan | Ne
B ltural |t

Sd/-

(Nitesh Kumar Jha)

Secretary
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Notification bearing No.1875/11(2)-2020 06(18)2020 dated

07 October, 2020

‘Under the Uttarakhand Flood Zoning Act 2012, the details
of the register of owners of all the assets in the 25-year flood

frequency range
Restricted Schedule-2 of Ganga River Flood Plain Zoning

Rishikesh, Kadkamaf, Goharimafi, Raiwala and Haripur,
from Dhalwala drain to Pashulok Vairaj and Pashulok
Vairaj to Haripur Kalan in Rishikesh area under the border
of District Dehradun.

Pargana-Parwadu/ Tehsil-Rishikesh/ District-Dehradun

Name |[No. of|Kh | The Current Land|Lan |Rem

of Khata |asr |measur | Use d arks
Villag | Khauta |a ement Cate
e ni No. | area of gory
Rishik / the
esh Gat |land | Type | Type

a located of of

No. |in -the |Land |Struct

flood | ure
» plain
zone is
in
Hectar
es.

Rishik |58 58 |2.6648 | Ganga | Ghat |Gan

esh _ " |River {and ga




Virbh

dra

and Ganga | river
right | River
bank
and
forest
land
299 299 11.0193 | Ganga |Ghat |Gan
River |and ga
and Ganga |river
right |River
bank
and
forest
land
Compa |- 3.04 Forest |Bush |Fore
rtment land sandy |st
No.1 on the land
right on
bank the
of right
river bank
Gange of
S river
Gan
ges
Compa | - 7.30 Forest |Bush |Fore
rtment land sandy | st
No.2 on the land
right on
bank the
of right
river bank
Gange of

7/




river

Gan
ges
Khada |4, 33,(23 |15.100 | Agricu | Agricu|S L
k Ganj | 40,64, |m ltural/ |ltural/ |&
84,109 non/ non/ Cate
, 180, ceiling | ceiling | -4A
181, / / Cate
258, barren | barren |-5
291,
303,
305,
328,
351,
410,
430,
433,
431,
437,
440
159, 24 10.2100 | Agricu | Agricu |S L
303 m ltural | ltural
50 25 10.2000 | Agricu | Agricu |S L
m . Itural | ltural
440 26 0.0:7,00 Barren | Agricu | Cate
m ltural/ |-5
non/
leased
439 27 10.3100 | Barren | Agricu | Cate
m | Itural/ |-5
non/ |
leased
440 0.2200 | Barren | Agricu | Cate

28




m Itural/ |-5
non/
leased
440 29 10.2900 Barreﬁ Agricu | Cate
m ltural/ |-5
non/
leased
440 39 10.2800 |Barren | Barren | Cate
m -5
443 34, 10.7600 | Ganga | Vacan | Cate
35, t -6-1
36
440 38 |0.0600 | Barren | Agricu | Cate
m ltural |-5
251 39 |0.1100 | Agricu | Agricu | SL
m Itural/ |ltural/
non non
29, 40 |0.1600 | Agricu | Agricu | SL
191 m ltural/ |ltural/
non non
49 46 |0.0950 | Agricu | Agricu | SL
m ltural | ltural
441 64 |0.0600 | Nalah |Nalah |Cate
m ' -
6(1)
442 101 | 0.0450 | Origin | Origin | Cate
m al al -
6(1)
31, 105 {0.300 | Agricu | Agricu |SL
409 m ltural |ltural
3, 34,|106|07500 |Agricu |Agricu|SL
72, m Itural | ltural

160,




186,19

2, 302,
320
34, 72,1107 | 0.1000 | Agricu | Agricu | SL
160,24 |m Itural | Itural
5
34, 42,1108 | 0.2000 | Agricu | Agricu | SL
42 m Itural | ltural/
road
34, 72,1109 0.0030 | Agricu | Agricu | SL
160 m ltural | ltural/
road
108, 111 {0.2500 | Agricu | Agricu | SL
419 m Itural | ltural/
road
76, 112 | 0.1800 | Agricu | Agricu | SL
122, m Itural |ltural
186,
245
5,442 |113]0.0400 | Agricu | Agricu | SL
m ltural/ |ltural/ |cate-
origin |origin |6-1
al al
353, 114 0.11_00 Agricu | Agricu | SL
250,31 |m Itural | ltural
8
303 122 1 0.2700 | Agricu | Agricu | SL
m ltural = | ltural
19,417 | 123 | 0.5820 | Agricu | Agricu | SL
, 416, | m Itural | ltural
369
167, 124 | 0.8720 | Agricu | Agricu | SL
306, m Itural | Itural




183
348, 127 [ 0.1490 | Agricu | Agricu | SL
256, m Itural | ltural
238
174, 128 {0.3710 | Agricu | Agricu | SL
114 m ltural | ltural
48, 129 1 0.7200 | Agricu | Agricu | SL
108, m Itural | Itural
73,
348
440 131 | 1.3500 | Barren | Barren | Cate
m / -5-
leased/ | 3(e)
forest/
school
438 138 [ 3.0400 | Forest |Forest/ | Cate
, Dept. |school |-
139
140
m
445 22/ 10.3040 |Road |Road |Cate
141 area -
6(2)
Gauha | 170, 158 1 0.0205 | Agricu SL
rimafi | 108, Itural
180,19
0
46, 1159 10.012 | Origin | Way, |Cate
338 , 60 al origin |-ne
al
8 22,1162 |0.768 | Agricu |Agricu |SL
46, 67, Itural | ltural
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213,

308,

338,

360,

378,

409

125, 163 10.280 | Agricu | Agricu | SL,

486 Itural, |ltural, |cate-
forest, | forest |5
govt.

125, 165]0.373 | Agricu | Agricu | SL,

227, Itural, |ltural, |cate-

420, forest, | forest |5

486 govt.

172, 180(0.124 | Agricu | Agricu | SL

378, Itural, |ltural, |CAt

483 ceiling | ceiling | e-4

483 181 0.276 | Agricu | Agricu | Ceili
ltural, |ltural, |[ng
ceiling | ceiling

491, 2501 1.176 | Agricu | Agricu | SL

378, Itural, |ltural,

16, river river

315,

406,

460,

468,

470,

483

132, 251 1.386 Agricu | Agricu | SL

155, Itural | ltural |

378

486 252 10.070 |Forest |Forest | Cate




, govt. -6
Raiwa | 124 487 10.060 | Agricu | Agricu | SL
la ltural | ltural
124 488 10.060 | Agricu | Agricu | SL
Itural | ltural
124 489 10.070 | Agricu | Agricu | SL
ltural | ltural
124 490 10.010 | Agricu | Agricu | SL
ltural | ltural
124 491 | 0.250 | Agricu | Agricu | SL
ltural | ltural
land
124 492 10.007 | Agricu | Agricu | SL
Itural |ltural
land
719, 493 10.125 | Agricu | Agricu | SL
291, Itural | ltural
124 land
719, 494 10.210 |River |River |SL,
911, , abadi Cate
909 495 land -6
68, 498 | 0.66 Agricu | Agricu | SL
911,31 Itural |ltural |cate-
9, 19, river river ne
909 abadi | abadi
68, 500 | 0.200
319
906 503 | 0.369 |Barren | Agricu |SL,
agricul |ltural | Cate
tural land, |-5
barren
SL
828 502 | 0.0025 | Non- SL

97




Agricu

Itural
828 504 |1 0.0045 SL
906, 824 12.334 |River |River |Cate
291, -6
911,
828,
748,
910,
912,
916,
67, 20,
687,
914
904 807 13.954 |Forest |Forest |Cate
land -6
906, 804 | 3.547 | Agricu | Barren | SL.
129, Itural, Cate
907 barren -5
906 808 | 0.140 | Barren | Barren | Cate
-5
906, 39511.081 Barren | River | Cate
909 barren |-4 &
. 5
96 462 0.166 Agricu | Agricu | SL
Itural, |ltural
abadi
291, 463 | 0.159 | Agricu | Agricu | SL
153 - |ltural | Itural
829, 468 | 0.159 | Agricu | Agricu | SL
291 ltural | ltural
47 469 1 0.554 | Agricu | Agricu | SL
ltural | ltural




47 470 |0.005 |Agricu | Agricu | SL
Itural | ltural
837 471 |0.151 | Agricu | Agricu | SL
Itural | Itural
294, 472 10.250 | Agricu | Agricu | SL
291 Itural | ltural
241, 4731 0.362 | Agricu | Agricu | SL
570, Itural | ltural
291
241 474 10.100 | Agricu | Agricu | SL
Itural | ltural
89 476 10.154 | Agricu | Agricu | SL
ltural | ltural
1209 477 10.154 | Agricu | Agricu | SL
ltural | ltural
440 478 {0.110 | Agricu | Agricu | SL
ltural | ltural
185 479 10.571 | Agricu | Agricu | SL
Itural | Itural
440 481 | 0.200 | Agricu | Agricu | SL
Itural | ltural
440 482 | 0.082 | Agricu | Agricu | SL
ltural | Itural
906, 483 | 0.449 | Agricu |Nalah |SL
909, Itural,
291 Nalah
906 484 | 0.101 |Barren | Barren | SL
906, 485 0.200 Barren | Barren | SL
687 | |
687, 486 | 0.372 | Agricu | Agricu | SL
124 ltural | Itural
Harip | 1376 556 | 0.9200 | Agricu | Barren | SL
ur B ltural/ |/ NE




Kalan reside | Basti
ntial
1564 531 {2.5800 | Barren | River |Ne
Bl land
1
436 5321 0.1200 | Reside | Reside | NE
B ntial ntial
Sd/-
(Nitesh Kumar Jha)

Secretary




o

From:
The Assistant Engineef—I,
Irrigation Division, Dehradun
To,
Sh.Surendra Mogha
Son of Late Sh.P.R.Mogha,
Resident of Virpur Khurd, Rishikesh,
District-Dehradun
M.-9719000813
Letter No.178/A.E,-I/1.D.D. Dated: 27/05/2022
Subject: Regarding issuing letter related to distance of
constructed building from river Ganga
Sir,
In your Application dated 18/05/2022, you have desired
Distance Certificate from the River Ganga of the said part in
relation to your property bearing Khata No.207 Khasra

No0.94D and 95B and Ragba 0.1390 hect.

In order to this, in the on-site inspection by Mr. Kuldeep
Singh and Mr. Ashish Bisht, Additional Assistant Engineers
from this office, it was found that at present, the place where
river Ganga is flowing, considering it as the flow area o.f

the river, the main part of thevsubject construction
building which is closest to the river Ganga and ‘the}: back

part which is located away from the river Ganga, is

separated from the bank and middle of the river Ganga. -




separate air distance calculated, wherein it was found that
the remote part of the constructed building is located at an
aerial distance of 108 meters, and the nearest part of the
building is situated at an aerial distance of 100 meters from
the bank of river Ganga. Therefore, on an average, air height
was found to be 104 meters from the banks of river Ganga.
Similarly, the air distance from the middle of the river
Ganges was found to be 261 meters and the air distance
from the nearest part was found to be 221 mtrs, on an
average the air distance from the middle of the river Ganges

was found to be 241 meters.

Therefore, the distance information as mentioned above is
issued only for the purpose mentioned in the application

submitted to this office.

Sincerely,
Sd/-
Assistant Engineer-I
Irrigation Division, Dehradun




03

RESTRICTED (REGULATORY)
Villages/areas falling under Forest Department from
Pashulok Barrage to Lakkarghat under Tehsil Rishikesh of

‘District Dehradun

S. | Villag |Khata Khasr | Measurem | Current land
e khatauni a/ ent of land | use / category
0. |Name Gata |located in |of land
No. flood plain | Land | Structu
area, area)|Type |re
in hectare Type
1 | Virbhd | Room Nol 3.04 Righ | Scrubb
ra t Y,
bank | sandy
of
river
Gan
ga
and
fores
t
land
Compartm 7.30 Righ | Scrubb
ent t Y,
> No.2 bank | sandy
of
river
Gan
ga
and
fores




land

PROHIBITED

Villages/areas falling under Forest Department from

Pashulok Barrage to Lakkarghat under Tehsil Rishikesh of

District Dehradun

S. | Villag
e

0. | Name

Khata

khatauni

Khasr
a/
Gata
No.

Measurem
ent of land
located in
flood plain
area, area

in hectare

Current

land

use / category
of land

Land
Type

Structu

re

Type

1 | Virbhd

ra

Room Nol

25.23

Righ

bank
of
river
Gan
ga
and

fores

land

Scrubb

Y,
sandy

Compartm

ent No.2

46.66

Righ

bank
of

river

Scrubb

Y,
sandy




Gan
ga

and

fores

land

Encl.: Map (01 copy)

Sd/-
(Vijendra Pandey)

Surveyor

Dehradun-Forest Division

10S




Industry
Name:

Address:

Cap Inv (in
Lakh):

Consent
Type:
Appld/ Caf
1d:

Industry
Type:

Date Time:
Note By:
Forwarded
To:
Activity:
Description:
Activity:
Description:
Date Time:

Note By:

Forwarded
To:
Activity:

Description:
Activity:
Description:

NOTE HISTORY

MOGA JI RESORT

VEERPUR KHURD
VEERBHADRA
RISHIKESH,
Dehradun

50.0

CTO
2672936/ 9712
Non Industrial

03.06.2022 10:24
RO (205)
Inspecting Officer 7

Forward
Inspection

09-06-2022 11:41
Inspecting Q,fﬁcer
7(209)

Inspecting Officer 7

Forward

Return :
Pls submit land use

certificate

Category
Name:

District

Name:

Net Asset
value (in
Lakh):
Certificate
for:
Application
Date:

GREEN

Dehradun

50.0

Renew

02/06/
2022

|06




ANNEXURE No 4~

NGT Matter/E-Mail/Speed Post
744702/2022(P &k 1< B GT_Matter/E-Mail/Speed Pos

_ GOVERNMENT OF INDIA
gufarer, a9 ud widary ‘ MINISTRY OF ENVIRONMENT, FOREST& /O ';L
. aReEd= Waer '

CLIMATE CHANGE
tHIEd & wrafera

INTEGRATED REGIONAL OFFICE,
25 GATY IS, EUGT—248001 25 SUBHASH ROAD, DEHRADUN-248001

GIHTY: 0135 -2650809 PHONE- 0135-2650809
d9¢-moef.ddn@gov.in Email- moef.ddn@gov.in
qd H0-NGT/01/2022/ 543 fesras:  18/07/2022
To.

The Principal Secretary (Forest),
Government of Uttarakhand, Secretariat,
04, Subhash Road, Deliradun, Uttarakhand.

Sub:- O.A. No. 305/2022 (I.A. No. 99/2022) titled as Vipin Nayyar versus Union of India & Ors.
Pending before the Hon’ble NGT (P.B) New Delhi-reg.

Ref:- This Office letter dated 06.07.2022 & E-Mail dated 11" July, 2022

Sir,

Kindly refer to this office letter dated 06.07.2022 & subsequesnt e-mail dated
11.07.2022 on the above mentioned subject vide which factual status and action taken report
about the land under question in the instant matter was sought by this office. However, the
reply from the State Government is still awaited (copy enclosed).

This is to inform you that vide letter no UKPCB/ROD/NGT-46/2022-23/1737-819
dated 11.07.2022, a report has been submitted by the Regional Office, Uttarakhand Pollution
Control Board, Dehradun to this office. As per the report and other documents submitted:

a) The Moga Resort is constructed in khasra No. 95 which is out of the boundary of
Reserve Forest (at point no. 2 of the report).
b) As per the records (Beat Map), Moga Resort is situated in Veerbhadra Compartment
No. 1 & 2. The compartments No. 1 & 2 are located in thec Prohibitory Zone. {at
point no. 3 (d) of the report).
The above two points seem 1o contradict each other. From the perusal of Point “a”, it seems
that the resort is not situated in the boundary of R.F. while considering the point “b”, if the
resort is situated in Veerbhadra Compartment No. 1 & 2, it seems that it is located inside R.F.,

In this connection, it is requested to clarify that whether the Moga Resort is situated in
the forest land or not. Factual status of the land under the question in the instant matter along
with supporting documents, map etc. may kindly be provided to this office latest by
20.07.2022 so that the necessary action could be taken by this office at the earliest.

MAY BE TREATED AS MOST URGENT.

Encl:- As above

» Yours Sincerely,

ol J ql

(Dr. Krishnen uMondal)
Scientist-C
Copy to:
1. PCCF (HoFF), Forest Department, 85, Rajpur Road, Dehradun.
2. APCCF cum Nodal Officer (FCA), Government of Uttarakhand, Indlrdnagar Forest

Colony, Dehradun.
3. Member Secretary, Uttarakhand Pollution Control Board, Deliradun, Uttarakhand. o

Scientist-C

J

- olC




NGT Matter/E-Mail/Speed Post

744702/20221P &EH R GOVERNMENT OF INDIA
. Ggiavy, 99 U9 Srerary MINISTRY OF ENVIRONMENT, FOREST&
L aRads qF ey /08

" CLIMATE CHANGE
 INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001

uHiEd g sty
25 AT TS, ABUGA—248001

GRHTY: 0135—2650809 PHONE- 0135-2650809
$A-moef.ddn@gov.in Email- meef.ddn@gov.in
U3 Wo-NGT/01/2022/ £ 21 e 2q /07/2022
To,

The Principal Chief Conservator of Forests (HoFF),
State of Uttarakhand, 87, Rajpur Road,
Dehradun, Uttarakhand.

Sub:- O.A. No. 305/2022 (1.A. No. 99/2022) titled as Vipin Nayyar versus Union of India & Ors.
pending before the Hon’ble NGT (P.B) New Delhi-reg.

Ref:- MoEF&CC, NeW Delhi letter dated 27.07.2022.

Sir,

Kindly refer to the letter under reference on the above mentioned subject vide which it
has been requested to provide the factual status and action taken report about the land under
question in the instant matter. (copy enclosed).

In this connection, it is also pertinent to mention here that the factual status and action
taken report about the land under question was also sought by this office letter dated
06.07.2022 & 18.07.2022. However, the response from the State Government is still awaited.

Since, the matter is listed for hearing before the Hon’ble NGT (P.B.) at New Delhi on

29.07.2022. The Union of India i.e. Ministry of Environment, Forest & Climate Change is
arrayed as Respondnet No. 01 in the instant case and an affidavit is required to be filed on
behalf of respondent No. 01.

Therefore, it is again requested to provide the factual status of the land under the
question in the instant matter to this office latest by 28.07.2022 so that the necessary action
could be taken by this office accordingly.

MAY BE TREATED AS MOST URGENT.

Encl:- As above

Yours Sincerely,

28 |71
y (Gajend rakash Narwane)

ole " Assistant Inspector General of Forests (C)
Copy to:

+ 1. Principal Secretary (Forest), Government of Uttarakhand, Secretariate, 4, Subhash Road,

Dehradun, Uttarakhand. o v - e v

APCCF cum Nodal Officer (FCA), Government of Uuarakhand, Indiranagar Forest,

Colony, Dehradun.

3. Divisional Forest Officer, Dehradun Forest Division, Dehradun, Uttarakhand.

4. Dr. Suneesh Buxy, Inspector General of Forests (FPD), Government of India, Ministry of
Environment, Forest & Climate Change, 3 Floor, Agni Wing, LP. Bhawan, Jor Bagh
Road, Aliganj, New Delhi-110003 (for information). ‘

[

veneral of Forests (C)

ole Assistant Inspectet




 NGT Matter/E-Mail/Speed Post 584
GOVERNMENT OF INDIA ‘
MINISTRY OF ENVIRONMENT, FOREST& / O?

+ CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001

744702/2022/R&E™

qgfeRer, a9 ¢d Werary,
{H‘ff &= vi=rera
Bl &= wratad

25 FATY VS, A8AGA—248001

SXHIE: 0135—2650809 ' PHONE- 0135-2650809
R d-moef.ddn@gov.in Email- moef.ddn@gov.in
a3 W0—NGT/01/2022/ §S¢ 05 /08/2022
Jar H,

YT 48 39 GETd, (HoFF),

T {1, 87, WYY WS, A8WGH,
TERTEOE |

freg—  wH gHoodlo (wamrm die) w¥ el @ wwe faarelw @ 0.4, No. 3052022 (LA.
No. 99/2022) ¥ I 7= 9 TRT WY U9 a9 & &= A |

TEiea,

Fofad, oY UYW Y& I GIHE, OYUER0l, SANEvS, QENgH B UAd
W0—30 /29—5 QEVgH, f&AI® 28.07.2022 @ ArgA € 3H dAiew & I Gwae, Rafaw g,
TEGH B UF T IS HI T 2

AT & WY o™ gaTig qASi), Qe a9 YT g S gATi aaifien,
T 99 UNTT/seme wdanr |afifr @ uEiw 226 /12, feie 21.05.2022 w1 wd fear wav @,
e I TER gE&T A wdaer ufify i@ wmiew 39 @ 8w % & g e 20.05.2022 H1
el WgE Wi/ wa ey 1 far vy oy

wdeor Wi @ =BT 9 & &9 W 31 ow arer RRA1$ 20.05.2022 ¥ q®
g fear T & %5 w9 e 9 fram $=9 w® 9 R @ arfEa 99 9fy | aew @9 @ gie
B 2 T WP W 5 g6 T eldw wrow T Fwr R YR we @ e A gl 7 fl
wim &1 E off R faaxor = goR 2
1~ fewie 06—04—2022 & 99 v, wora fm, Riad fn, ok fremr @ wfafafeal g
g v A RElE @ dga e fEar oman) e ager am AR gE, aed
#Row & TE F0—95 ¥ fiffa A R amxfdra o o @ Ter 2| wfafafy deva—1

qfr vfafaft da=—1 & o dga o= e o e far w1 ¢ Sswd ag @
foay T 8 fo—
1— TS ATAA S WTEARY Fo 1875/11(2)-23020-06(18)/2020 fa1iw 07.10.2020 ERT S79E SEUGH
3 Hmaiia =Raw a9 & Srdatal 89 € UYaid 499 a6 Ud Igald e 9§ sRyY we a9
I A B TR de W Y @ suatm vy whifg o Pdfaa @37 @ g © suatr g afifie
T Fdferg e & sfaa atven ol @ T 3 Rredt g1 § dee o "o—01 U 02
¥ oo 2523 80 TF 46.66 20 Y W T e AW uRAT @ adfa yhfvg A9 F we A
faftsg o T e sfae ST T S @1 < AR @ 99 R @ w9 § SefEa
far mar 81 T ueR sgE-2 ¥ dRws T@ Ho-01 U§ 02 ¥ BHI: 3.04 2o UF 7.30 o A
A 7l a6 A aREA= @ feefo Frdfaa Ao o Gy @ wo § fafesa o = Rwer adam
H—IqghT N 94 H g A vd a9 g Swifaa #) R e draw w8 do-o1 @
, 02 % femm 21
2— 7 faqmr & SuRem wfafafitry 9 sratoess orn 5 1w dRqe g, e =f¥$w, devrgd
®T HH @Rr Ho—05 W Tl -Hlm RAYE ari®a a7 A & @igk & (Ul derd)

Iem T et # fame A Rafy s & @ € w@ifs fasg do—1 3
IR fqwara gy dfvs og "o—01 7 02 ¥ e 2, Rrwe adam g—smaty wor =< &1
Trar fHRT vd 99 1 @ w9 ¥ Ieafad feur mr # ) oefy g Wo—2 @ srawm W Rerdr
sTefEr & | | 9rEe B ,

wew O, SaRTEve 9aiaRyr €iEv Ug el friaer 91 9 3w srafan w1 owrs
foi @ fag Wo—2 TF 3 (d) ¥ W A e war @ 5

172




744702/2022/P&L

2. a1 form @ afafitry o Sretewa arr 5 g iR gd, dedia ey, dEgd @
Iff weRT Ho-95 W fafta mw Red emefera aw W W AR 24 '

3 (d). @ fawn g dRvE ®E Wo—01 U9 F@ Wo—2 @ ufafg W @) f eifya fear war
fayama wiar ROE &1 a7 i 4y & fivrg o8 Yo—1 vd wer do—2 ¥ <wriar w4y €

SWRITd faaver @ 78 we € & wsw owe g suere v 1 At afrdat A
fatammy @) Rafir @ aon g Fif¥ea ok w® @ wwa 98 2 & ahm REd 99 of% w Rera
2 g wdl or 3N owRH A Al I gNg  fF srama e &1 F B B oqr uskor ¥
e M R a9 i R Rea @ srerar w817 TN W) UE s AT Wid (7) fRw @ fian
g sty H g A @ oo &), e 5 39 srfar g afi sdad) @) o we )

e —gAiaf |

Hady,

'Lbrb?/

Ofe

(¥ errare)

IR YA &I a9 4D (Do)
yfaferfy —

1. yqE wfgg, a9 Ud ouiawvl, SaRr@Evs rEad, afygrery, 4, guam s, QERIgA, SaNiete
(gared va aaad wrdard 89) |

2. IR YT Y& T9 WXAE U4 Alsd ARSRI, I W@, TR BREE 1A, ERgA
SaRrEve (Yaeef U9 anawad sriardl 21) |

3. Flww, oW UgE Y a9 Weed, ggiarwn, 40 gk, 85, WegR IS, JENIE,
IRETE—248001 (a1} Td mavysd Srfard) 23q) |

4. g gEIeT, TEGH 9 UM, QERgH, Saxravs (Yo e snaae arfard 2q) )

5. Wawd AfuE, ICRIETS qdfaRer @Rer g9 ggNvl fagFer @i, Wik ]9 wad, 46B, angodio
9T, GEEHIRT WS, AegA (aaef) |

6. =fo gw ¥aell, IGF, (FPD) wRd W@R, yAlarel, a9 T4 W41y 7aray, gfex
wufaRer 799, SREnT W, A, T8 Roefi—110003 ([@emed) |

O/lc AR Y & q9 GIES (DH0)

272




' NGT Matter/E-Mail{/Speed Post
744702/2022/P8L _

GOVERNMENT OF INDIA
_ MINISTRY OF ENVIRONMENT, FOREST&
" CLIMATE CHANGE

INTEGRATED REGIONAL OFFICE,

25 SUBHASH ROAD, DEHRADUN-248001

qfavel, 99 ¢d Seary
_ufrads A=Ay
@ Ay srafay

25 AN €, TBRIGA—248001

586

GXHIY. 0135—2650809 PHONE- 0135-2650809
$Ad-moef.ddn@gov.in Email- moef.ddn@gov.in
9y Ho—NGT/01/2022/F1 & faia: 24/08/2022
Ty A,
qgTT g0 97 qAvETd, (HoFF), ‘ REMINDER
a7 favm, g7, IR AT, &G,
TTARTETS |

freg— AT gEosiodio (wemer We) 9¥ fieell @ wwe fa=meEl= ate 0.A. No. 305/2022 (1LA.
No. 99/2022) zfids A9 T=ax ¥ ARa 99 Ud Iy & 9w | |

g T FTATAY BT G H GO—-NGT/01/2022/656 To=isw 05.08.2022
Helad,

FUAT IRITd v w® 3w srfon @ wsfid 93 7 J@aleT FRA BT IR @,
e yfoswr afafy smiféa 2 (wfy Fa=) |

S Y A Y AUS! 9 ¥% HEd &l few ganm € 5 wwfia w3 @ svetiw A
AT PR BT & B fF w7 gHer ¥ g Ao Rad aw i wx Rea 2 sterar TE? wwwo
R TF R A IR 39 dia ot ifva =M @) gur &, o fo 39 ewafoe g
Afirr sREATE @ W S |

T :—gaf |
I4qald,
;ﬁ;%wagg .
l c ( Xqv I)
& wEgS AEIRRIEE, 7 (30)
yfeferfy —

1. wgw wfyg, g7 ud wafeww, I@awrve ured, 9ihaardd, 4, Oy IS, EIgH, S re
(qaaref wd mavas srdard Bq) | .

2. IR UYW Y& 99 WRES (@ Aed AN, 9 6E@w, TR GiRwe @, QuRigd
Sarrges (ol vd s s ) | '

3. wrfew. AW W™ Y& a9 uxE®, ugiaRe, 4" ek, 85, AR WS, SEWGA,
TERTEYE—248001 (gared vd maeds sRATE 2Q) |

%, gurfia R, ENGH 99 YU, UG, SanrEs (o @ anawws srfael 2g) |

5. wEwT AP, SweEmve wiae wveEw ud wene e @, wter 2@ "aw, 468, Adodio
U, WEEENT WS, dewgd (gaeref) |

6. S0 grer g9, IGF, (FPD) WRA WK, qglaRwr, a9 9 wWaary IReadsr w3, shwr
qafawey wae, WvEr Oy, A, 98 eeh—110003 (g |

. cYRY LI
ole EAD &, a#'(a%o)

/1]




NGT Matter/E-mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001
PHONE -0135-2650809
Email: moef.ddn@govt.in
Letter No.NGT/01/2022/547 Dated: 18/07/2022
To,
The Principal Secretary (Forest),
Government of Uttrakhand, Secretariat,
04, Subhash Road, Dehradun, Uttrakhand
Subject; O.A. No0.305/2022 (I.A.No.99/2022) titled as
Vipin Nayyar versus Union of India & Others,
pending before Hon'ble NGT (P.B.) New Delhi-
reg.
Ref.: This office letter dated 06.07.2022 & E-mail
dated 11 Tuly, 2022
Sir,

Kindly refer to this office letter dated 06.07.2022 &

subsequent e-mail dated 11.07.2022 on the above mentioned |

subject vide which factual status and action taken report

about the land under que'"stion in the instant matter was

[2—




sought by this office. However, the reply from the State

Government is still awaited (copy enclosed).

This is to inform you that vide letter No.UKPCB/ ROD/

NGT-46/2022-23/1737-819 dated 11.07.2022, a report has

been submitted by the Regional Office, Pollution Control

Board, Dehradun to this office. As per the report and other

documents submitted.

a)

b)

The Moga Resort is constructed in Khasra No.95
which is out of the boundary of Reserve Forest (at

point no.2 of the report).

As per the records (Beat Map), Moga Resort is situated
in Veerbhadara Compartment No.1 & 2. The
compartments No.1 & 2 are located in the Prohibitory

Zone. (at point no.3(d) of the report).

The above two points seem to the contradict each other.
From the perusal of p’(",)int “a”, it seems that the resort is
not situated in the boundary of R.F. while considering
the point “b”, if the resort is situated in Veerbhadara
Compartment No. 1 & 2 it seems that it is located

inside R.F.

In this connection, it is requested to clarify that

whether the Moga Resort is situated in the forest land




or not. Factual status of the land under the question in
the instant matter along with supporting documents,
map etc. may kindly be provided to this office latest by
20.07.2022 so that the necessary action could be taken
by this office at the earliest.
MAY BE TREATED AS MOST URGENT.
Encl.: As above.
Y ours sincerely,
Sd/-
(Dr.Krishnendu Mondal)
Scientist —C
Copy to:
PC.CF (HoFF), Forest Department, 85, Rajpur Road,
Dehradun.
APCCF cum modal Officer (FCA), Government of
Uttrakhand, Indiranagar Forest Colony, Dehradun.
Member Secretary, Uttrakhand Pollution Control

Board, Dehradun, Uttrakhand. -

Sd/-

Scientist —C




NGT Matter/E-mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001
PHONE -0135-2650809
Email: moef.ddn@govt.in
Letter No.NGT/01/2022/624 Dated: 28/07/2022
To,
The Principal Chief Conservator of Forest (HoFF),
State of Uttrakhand, 87, Rajpur Road,
Dehradun, Uttrakhand
Subject; O.A. No0.305/2022 (1.A.No0.99/2022) titled as
Vipin Nayyar versus Union of India & Others,
pending before Hon'ble NGT (P.B.) New Delhi-
reg.
Ref.: MoEF&CC, New Delhi letter dated 27.07.2022
Sir, .
Kindly refer to the letter under reference on the above-
mentioned subject vide which it has been requested to

provide the factual status and action taken report about the

land under question in the instant matter. (copy enclosed).




In this connection, it is also pertinent to mention here that
the factual status and action taken report about the land
under question was also sought by this office letter dated
06.07.2022 & 18.07.2022. However, the response from the

State Government is still awaited.

Since, the matter is listed for hearing before the Hon’ble
NGT (P.B.) at New Delhi on 29.07.2022. The Union of
India i.e. Ministry of Environment, Forest & Climate
Change is arrayed as Respondent No.01 in the instant case
and an affidavit is required to be filed on behalf of

Respondent No.O1.

Therefore, it is again requested to provide the factual status

of the land under the question in the instant matter to this

office latest by 28.07.2022 so that the necessary action
could be taken by this office accordingly.

Encl.: As above.

Yours sincerely,

Sd/-

(Gajendra Prakash Narwane)

Assistant Inspector General of Forest(C)

Scientist —C

Copy to:




Principal  Secretary (Forest), Government of
Uttrakhand, Secretariat, 4, Subhash Road, Dehradun
Uttrakhand |
APCCF cum modal Officer. (FCA), Government of
Uttrakhand, Indiranagar Forest Colony, Dehradun.
Divisional Forest Officer, Dehradun Forest Dehradun,
Uttrakhand.

(Dr. Suneesh Baxy), Inspector General of Forest
(FPD), Government of India, Ministry of Environment,
Forst & Climate Change, 3" Floor, Agni Wing, I.P.
Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003
(for information)

Sd/-

Assistant Inspector General of Forest(C)




NGT Matter/E-mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001
PHONE -0135-2650809
Email: moef.ddn@govt.in
Letter No.NGT/01/2022/656 Dated: 05/08/2022
To,
Principal Chief Conservator of Forests(HoFF),
Forest Department, 87, Rajpur Road,
Dehradun, Uttrakhand
Subject; Regarding the Matter bearing O.A. No0.305/2022

(I.A.N0.99/2022) titled Vipin Nayyar versus

Union of India & Others, pending before Hon'ble

NGT (Principal Bench) New Delhi
Sir,
Vide the letter No.30/29—g Dehradun dated 28.07.2022 of
the Office of the Additional Principal Chief Conservator of
rForests, Environment, Uttarakhand, Dehradun, a report has

been made available to this office of Conservator of Forests,

Shivalik circle, Dehradun.
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Reference has been made to the letter No0.226/12 dated

21.05.2022 of Sub-Divisional Forest Officer, Forest
Division/Chairman Survey Committee by the Divisional
Forest Officer, Dehradun Forest Division attached with the
report. According to which on-site joint investigation/survey
work was done on 20/05/2022 by the survey committee and

the regional Staff of Rishikesh Range.

It has been written in the report dated 20/05/2022 of the
survey committee and regional staff of Rishikesh range that
on matching with the survey sheet, it is confirmed that

Moga resort is outside the reserved forest land, and no

illegal felling of trees has been done on the spot. In relation

to the site in question, investigations were also done in the
past, the details of which are as follows.

1. On 06/04/2022, a joint inspection of Moga Resort was
done by the representatives of Forest Department,
Revenue Department, Irrigation Department and
Municipal Corporation. According to which the Moga
resort built in Khasra No. 95 of village Veerpur Khurd,
tehsil Rishikesh is outside the reserved forest limits.

Copy of Annexure- 1.

Whereas in the combined report mentioned in the copy

Annexure-1, it has been mentioned that-




Vide Notification bearing No.1875/11(2))-23020-
06(18)/2020 dated 07/10/2020 of the state
government, prohibition for the use of land on the
banks of river Ganga from Rishikesh Dhalwala
drain to Pashulok Barrage and from Pashulok
Barrage to Haripur Kalan within the limits of
Dehradun district or prohibition for the use of
land in restricted areas or Provisional
announcement of ban has been issued. The
Schedule-1 whereof in Virbhadra room number 1
and 2 respectively 25.23 hectare and 46.66
hectare land was marked as prohibited category
under Ganga river flood plain area, whose
present land use has been mentioned as right
bank of river Ganga and forest land. Similarly, in
Schedule-2, 3.04 hectares and 7.30 hectares of
land in Virbhadrakaksha No. 1 and 2 respectively
were identified as restricted category land under
Ganga river ﬂo;d plain area. Whose present land
use is mentioned on the right bank of river

Ganges and Forest Land. Subject property is

present in Virbhadra Compartment No. 1 and 2.
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2. The present representatives of the Forest
Department, after checking, found that the 'Moga

Resort' built in Khasra no. (copy attached).

A situation of contradiction ié arising in both the above
points because according to point number 1,‘ the
subject property is present in Virbhadra compartment
number 1 and 2, whose present land use has been
mentioned as right bank of river Ganga and forest land.
While according to point number 2 'Moga Resort' is

outside the reserved forest limits.

In the point no. 2 and 3 (d) of the report received by

this office from Member Secretary, Uttrakhand

Environment Protection and Pollution Control Board,

it has also been mentioned that:

2. The Forest Department representatives found
after investigation that the "Moga Resort" built in
Khasra No.95 of Village Veerpur Khurd, Tehsil
Rishikesh, Delll'fadun is outside the reserved

forest limits.

3(d) The land of Virbhadra compartment number 1
and compartment number 2 has been declared as

prohibited zone by the forest departmént. The

subject Moga Resort has been shown in the




Virbhadra  compartment number 1  and

compartment number 2 of the One Beat Map.

It is clear from the above description that there is a
situation of contradiction inythe various records made
available by the State Government and it is not
possible to say with certainty that the Moga resort is
situated on forest land or not. Therefore, in this regard,
you are requested to inform whether the Moga resort in
questi‘on in the case is located in forest land or not?
Kindly send a clear report on the matter to this office
within seven (7) days, so that advance action can be
taken by this ofﬁc‘e.
Encl.: As above.
Sincerely,
Sd/-
(Pankaj Agarwal)

Additional Principal Chief Conservator of Forests (A)

Copy to:

1.

The Principal Secretary, Forest and Environment,
Government of Uttrakhand, Secretariat, 04, Subhash
Road, Dehradun, Uttarakhand (For information and
necessary action).

The Additional Principal Chief Conservator of Forests

and Nodal Officer, Conservator of Forests, Indiranagar
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Forest Colony, Dehradun, Uttarakhand  (For
information and necessary action).

3.  Office of Additional Principal Chief Conservator of
Forests, Environment 4th Floor, 85, Rajpur, Road
Dehradun. Uttarakhand-2480001(For information and
necessary action).

4. The Divisional Forest Officer, Dehradun Forest
Division, Dehradun Uttarakhand (For information and
necessary action).

5. The Member Secretary, Uttarakhand Environment
Protection and Pollution Control Board, Gaura Devi
Bhawan, 46B, 1T Park, Sahastradhara Road, Dehradun
(for information)

5. Dr. Suneesh Baxy IGF (FPD), Government of India,
Ministry of Environment, Forst & Climate Change, 3"
Floor, Agni Wing, I.P. Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110003 (for information)

Sd/-

Additional Principai‘ Chief Conservator of Forests (A)




NGT Matter/E-mail/Speed Post
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT,
FOREST& CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE,
25 SUBHASH ROAD, DEHRADUN-248001
PHONE -0135-2650809
Email: moef.ddn@govt.in
Letter No.NGT/01/2022/718 Dated: 24/08/2022
REMINDER
To,
Principal Chief Conservator of Forests(HoFF),
Forest Department, 87, Rajpur Road,
Dehradun, Uttrakhand
Subject; Regarding the Matter bearing O:A. No.305/2022
(I.LA.N0.99/2022) titled Vipin Nayyar versus
Union of India & Others, pending before Hon'ble
NGT (Principal Bench) New Delhi
Ref.: Letter of this office bearing
No.NGT/01/2022/656 dated 05.08.2022
Sir,
Please refer to the referred letter of this office on the above

subject, whose response is expected from the guest. (copy

attached).




In this connection, I am again directed to say that in the light

of the referred letter, inform whether the Moga resort in

question in the case is located on forest land or not? A clear
report on the matter sho.uld be sent to this office without
delay, so that advance action can be taken by this office.

Encl.: As above.

Sincerely,

Sd/-

(Gajendra Prakash Narwane)

Assistant Inspector General, Forest (A)

Copy to:

1; The Principal Secretary, Forest and Environment,
Government of Uttrakhand, Secretariat, 04, Subhash
Road, Dehradun, Uttarakhand (For information and
necessary action).

2.  The Additional Principal Chief Conservator of Forests
and Nodal Officer, Conservator of Forests, Indiranagar
Forest Colony, Dehradun, Uttarakhand  (For
information and necelsllsary action).

3. Office of Additional Principal Chief Conservator of
Forests, Environment 4th Floor, 85, Rajpur, Road

Dehradun. Uttarakhand-2480001(For information and

necessary action).




The Divisional Forest Officer, Dehradun Forest
Division, Dehradun Uttarakhand (For information
and necessary action).

The Member Secretary, Uttarakhand Environment
Protection and Pollution Control Board, Gaura Devi
Bhawan, 46B, IT Park, Sahastradhara Road,
Dehradun (for information)

Dr. Suneesh‘ Baxy IGF (FPD), Government of India,
Ministry of Environment, Forst & Climate Change,
37 Floor, Agni Wing, I.P. Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110003 (for information)

Sd/-

Assistant Inspector General, Forest(A)
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7RI,

AR T BT & b RTaTa yamer IR SR Tgd a9 WREd,
vd fafyy yors, SERM@YE B UHE 703 /29-3(3), RAG 16122021 R T
UFRY] B T $H FHIAT BT UG B TS o7 | 3UY YR 99 W&, Helodl U
Ry yeTes, SeRRavs @ Iad U B SIS ¥ 39 B g St $Y gHE
FATRYHT, WD BT Al M5 | 3Y WY aIRER), FRDHe I 99 J9M gRI
KA Sg RUIE & MR WX 39 SR @ Ui 2163 /293, &P 27.12.2021
BT QMRS R YR 99 A&, Jaddl @ Yy yors, Iaracs @ Ui @
TS | O 3MUD ST & UHE 1757 /29—1(1), &TE 19.01.2022 ERT UqE
q WREE (HoFF), SONIETS @ U fGAld 31.122021 & T 9 GO GiH
I JUTT FRIY T B Frder QU vy

a3y fafed € & g0 99 wxels, TTgard &1 yAie— 2163 /27—15, fal®
25.4.2022 T3S gt & el qevrgd 99 gt # fafte qare g - et @
PR &g o et 99y Qe @ R/ @aies wdemr st ey
Heeror WRARY @1 eA B WA T [ D HH W OTH PR B UG
2517 /12—1 /GioVo, TRATH 27.01.2022 TR Wawol @ wife /Fderor ¥ wdemo
affy @ MR e T wdeor wffy g sv wrla af@en), a9 a=
AT & UHId— 226 /12, &A@ 21.05.2022 §RT Wgad weid Sird Ruid wa @
TS, O 39 Ty @ uHAiE 632/12—1 /Moo, Ta1Td 25.05.2022 CI JTAHT
| ﬁﬁﬁﬂ%ﬂé%ﬁlg@TW%‘g’ﬁm‘cﬁ%oszozz @t Bl 58
e & (Hame—1)| 5 wfay © ST T3 RAE 25052022 BT OWE(
G/ frieor RO & ®9 H e FEley u=e 3175 /29—1(1), Re 16.06.
2022 ERT BfuT fvgall W Rufy we &y o @ frdw Ry 1o w8 www |
%\VWWWW&RE (Po), IR TRHR, YIIERUT, 9 T4 Taarg GRexdH, Taiega
Q@\ &A1 BIATd, SBGA B UF H&T— NGT /01/2022 /656, &7 05.08.2022 E

Hiaqy fogall ) g & wga fHU om 3 e Ry 1) 9w B
FgUTe-H T Frfed g Wi Wit | g wdem e aifea fager @
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[T @At §RT faAie 02082022 BT Uwgd RUE B AR
wRow & fRA7e 20072022 T RAG 01082022 B ORUM H STy
HATA! / AMWeEl $ AR qE /R G & T3 | S B IRE ARt
g SN TG HHaNG § IREE 99 &85 ¥ do W) aRed W '™
frEr M| 37 9 I Wil @1 IR wdaer [T R OR 99 die §e
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e forar war) ete Aifefhe § el Ruft erae 81 Toe § WA i
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OFFICE OF THE DIVISIONAL FOREST OFFICER,
DEHRADUN FOREST DIVISION, DEHRADUN
Letter No.66/112-1/P.a. Dated: 26 August, 2022

To,

The Forest Conservator,

Shivalik Circle, Dehradun

Subject; Regarding legal notice under Section 19(b) of

the Environment (Protector) Act, 1986

Ref.: Letter of this office bearing No.632/12-1/P.P.
dated 25.05.2022 and 12/12-1/P.A. dated
12.07.2022

Sir,

It is to be informed with respect that the investigation of
the matter was sent to this office through the letter
bearing No0.703/29-3(3), dated 16.12.2021 of Additional
Chief Conservator of Forests, Vigilance and Law Cell,
Uttarakhand. In compliance of the said letter of
Additional Chief Consei'/fzafor of Forests, Vigilance and
Law Cell, Uttarakhand, the investigation was handed over

by this office to Sub Divisional Forest Officer, Rishikesh.

On the basis of the investigation report submitted by the




Sub-Divisional Forest Officer, Rishikesh Sub-Forest
Division, the report was sent to the Additional Chief
Conservator of Forests, Vigilance and Law Cell,
Uttarakhand through the lettér No0.2163/29-3 dated
27.12.2021 from this office. Again by your office's letter

no.1757/29-1(1) dated 19/1/2022, instructions were given

/2]

to provide a clear investigation report by quoting the letter

dated 31.12.2021 of Chief Conservator of Forests (HoFF)

Uttarakhand.

You are aware that a letter no.2163/27-15 dated
25.04.2022 from the Chief Conservator of Forests,
Garhwal, under the Shivalik Circle, in the Dehradun
Forest Division, a 'Survey Committee' has been
constituted for marking/demarcation survey works of
forest land boundaries within the forest area for various
purposes and redressal"'/of complaints. In order of the
above, through the letter no. 2517/12-1/P.A. dated

27/01/2022 of the office, the survey committee was

directed to investigate/survey the matter. The Joint




Terrestrial Investigation report was submitted by the
survey committee through the letter of Sub Divisional
Forest Officer, Mussoorie Forest Division, which was
sent to you by this office letter no.632/12-1/P.A. dated
30/05/2022. For ready reference the copies of letter dated
25.05.2022 alongwith enclosures are again attached
herewith (Annexure-1). In the course of the
investigation/inspection report submitted by this office's
letter dated 25/05/2022, your office's letter no.3175/29-1
dated 16.06.2022 instructed to clarify the situation on
certain points. In this regard, through the Iletter
no.NGT/01/2022/656 dated 05.08.2022 from Additional
Chief Conservator of Forests (A), Government of India,
Environment, Forest and Climate Change, Integrated
Regional Office, Dehradun, instructions were also given
to present a clear report on certain points. In compliance
of the above, instructions were given by this office to the

survey committee to re-survey and submit a clear report

on the basis of desired points.
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The Survey Committee by letter no.44/12-1 dated
02/08/2022 from Sub Divisional Forest Officer,
Mussoorie Forest Division and Chairman Survey
Committee; Sub Divisional Forest Officer, Rishikesh Sub
Forest Division; Joint investigation report of on-site joint

investigation/survey conducted on 29/07/2022 and

)2

01/08/2022 by Divisional Surveyor, Dehradun Forest

Division and Rishikesh range officers and employees has
been sent to this office, the copy whereof copy alongwith
enclosures are being sent for kind perusal. (Annexure-2).
According to the report submitted by the survey
committee on 02/08/2022, Moga resort village Veerpur
Khurd near Veerbhadra Temple, Rishikesh located under
"Rishikesh Range" resources available in the department
on 29/07/2022 and 01/08/2022 / According to the records,
survey / site investigation was done. During the
investigation, the boundary pillars located on the spot in
the reserved forest area were shown by the concerned

Forest Officer and employees. All these boundary pillars

were matched with the reserved forest boundary pillars




displayed in survey sheet number 41 and 42 (years 1874-
75, 1874-76) issued by the Survey of India. And
cognizance was also taken of the Gazette (Annexure) of
the years 1910 and 1927 related to the reserved forest of
this area. The ground situation is unclear in the gazette
notification. The distance and direction of the boundary
pillars are not displayed in the gazette. Due to non-
availability of bearings, it was not possible to conduct
survey according to the gazette. According to the survey
sheet, the position of the damaged boundary pillar
number 04 located on the spot was found to be correct
after matching with the site survey sheet. Boundary pillar
number 04 and other border pillars told by the concerned
regional staff were marked on the spot. It is also worth
mentioning that the said survey has been done by the
boundary pillars marked on the spot, measurement from
the survey sheet of Survey of India and GPS and other
equipment available in the department. In which there is a

possibility of error. A KML file was prepared from the

boundary pillars marked on the spot, according to which

124




Khasra No. 95 (Moga Resort) of village Veerpur Khurd
was found outside the reserved forest area. The Moga
resort is situated on the boundary of the reserve forest. In
relation to the site in question, investigation was also
done in the past. According to which Moga Resort built in
Khasra No0.95 of village Veerpur Khurd, Tehsil Rishikesh
is outside the reserved forest limits. It has been clarified
that the land on which the Moga resort is built is outside

the reserved forest limits.

Kindly take necessary further action accordingly on the
basis of the attached report submitted by the survey
committee.

Encl.: As above.
Sincerely,
Sd/-
(Nitish Mani Tripathi)
Divisional Forest Officer,
Dehradun Forest Division, Dehradun
Letter No. 66(dated 10/12-1/PA

Copy sent the following for information in the order of

letters referred for perusal:




Additional Chief Conservator of Forests (A)
Government of India, Environment, Forest and
Climate Change, Integrated Regional Office,
Dehradun, 25 Subhash Road, Dehradun.

Additional Chief Conservator of Forests, Vigilance
and Law Cell, Uttarakhand

Additional Chief Conservator of Forests, Forest
Environment, Uttarakhand.

Sincerely,
Sd/-
(Nitish Mani Tripathi)

Divisional Forest Officer,

Dehradun Forest Division, Dehradun
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M G ma|l Sumit Thakur <thakursumit79@gmail.com>

Service - Reply MOEF&CC-0O.A. No.305 of 2022

1 message

Sumit Thakur <thakursumit79@gmail.com> Sat, Nov 19, 2022 at 7:15 PM
To: "lamadrestones@gmail.com” <lamadrestones@gmail.com>

Sir,
Please find attached herewith the PDF copy of reply on behalf of MOEF&CC.

Regards

Thakur Sumit
Advocate.

Off: Q-16B, L.G.F§,
Jangpura Extension,
New Delhi-110014.
09968454481 (M)
011-43527688 (O)

Request: If unable to contact on Mobile during office hours please call on the
Landline number.

.D Reply-OA 305 of 2022.pdf
7312K
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